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COUNCIL OF STATE. 
Monil4y, 4th March, 1929. 

The Council met ill. the Council Chamber of the Council House at Elevea 
of the Clock, the Honourable the President in the Chair. 

MEMBER SWORN. 

THE HONOURABLE MB. LANCELOT GRAHAM, C.I.E. (Legislative Sec-
retary). 

MESSAGE FROM HER MAJESTY THE QUEEN. EMPRESS. 

THE HONOURABLE THE PRESIDENT: I have a Message for the Council 
from Her Majesty the Queen.Empress. The Message which I have received. 
through His Excellency the Viceroy is as follows : 

" 1 desire to expreBB on behalf oj the King-Emperor sincere thankB for the 1000al 
meBBIJf16 receitJeti from the OotmciZ of State whose B1tmpathetic aBBuranu of its great" 
ana:iet1l during HiB MojeBtY'B protracted illfUlBB is keenly appreciated_ 1 wiBh aUo t~ 
ezprUB my profound gratitude to the Oouncil for its motl'ing reference to- the progresl 
whtch the King haB happily made toward, convalescence and for itl prayErB fer HiB; 
Majesty', early and complete recotJef'y_ -

(Sd_) MARY, Regina et Imperatrix." 

I am sure the Council is deeply grateful for Her Majesty's gracious Mes-" 
sage. • 

(The Message was received by the Members of the Council standing.) 

• 
QUESTIONS AND ANSWERS. 

hmllN DELEGATES TO THE INTEBlTATIONAJ. Crvn. AERONAUTICS CONFERENCE: 
IN' WASHINGTON. 

30. THE HONOURABLE MR. G. 1i. NATEB.-\N (on b~lf of the" 
Honourable Sir Phiroze Sethna): Will Government please state: 

• 

(a) if their attention has been drawn to an" International Ci\'il Aero-
nautics Conference recently held in Washington ~ 

(6) if they received an inntation to send delegates to that Conference,. 
and the names of such delegates, if any, as ~re sent 1 

(e) if no delegates were sent, the reasons for the same' .-
"(d) if there is any definite policy in the matter of sending delegates to. 

International Conferences, or is every case judged on fos own. 
merits , 

( 105 , 
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(e) if there is any policy, what is that policy 1 
(f) if it is a fact that Great Britain and the principa.l Colonies of the 

British Empire were represented both by official and non-official 
delegates at the Conference 1 

THE HONOURABLE MR. A. C. McWATTERS: (a) The reply is in the 
affirmative. 

(b) and (0). Aninvitation was received but no delegates were sent from 
India.. The only suitable Officer who could have been deputed was the Diiec-
tor of Civil Aviation in India, whose services could not be spared during the 
period in which the Conference was held. 

(d) and (e). No general policy has been la.id down, but each case is judged 
.. on its own merits. The Honourable Member's attention is invited to the 

Honourable Mr. H. G. Haig's remarks on the Resolution regarding Indian 
representation on the League of Nations and other International or Imperial 
Conferences moved by the Honourable Member himself In the Counoil of 
State on the 13th March 1928. 

(j) The Government of India have no information on thi> point. 

DESIGNATION OF THE REPRESENTATIVE 01" THE GoVERNlIIENT 01" INDIA IN THE 
UNION 01" SoUTH AlrBIOA. 

31. TilE HONOURABLE MR. G. A. NATESAN (on behalf of the Honour-
able Sir Phiroze Sethna): (a) Will Government please state what exactly is 
the designa.tion of their representative to the Government ~of the Union of 
South Africa' Is it Agent or Agent-General or anything else , 

(b) Will they state if such a representative also looks after the interests of 
Indians in Rhodesia.! If not, will Government consider the advisability of 
instructing him to do so , 

THE HONOUlU.BLlI: KHAN BAHADUB SIB MUHAMMAD HABIBULLAH : 
(a) The design8.tion is" The Agent of the GOvernment of India. in South 
Africa. ". 

(6) No: the Indian community in Rhodesia have not approaohed the 
Governma~t of India direct so far. If they do, the suggestion will be considered. 

ISSUE 01" FREE RAILWAY PASSESS BY SOKE 01" THE GoVEBNllENT-lIIANAGJlD 
RAILWAYS TO MIss KATHERINE MAyo. 

32. THE HONOURABLE MH. G. A. NATESAN (on beha1f of the Honour-
able Sir Pbi~ze Sethna): Will ~vernment please state: 

(a) if it is a fact that free railway passes were issued by some of the 
Government-ma.na.ged Railways to Miss Katherine Mayo when 
she visited India' 

(b) if the reply be in the affirmative. the names of the Ra.ilways that issued 
such, froo passes, and whether such free passes were given with 
the knowledge and permission of the Railway Board , 

·,c) if other than Government-managed Railways also 'issued such free 
• passes, and, if so. which ! 

To HONOURABLE Sm GEOFFREY CORBETT: No passes were issued 
.by *"1Y of the State or Company-ma.naged Railways. 

, 
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USE OF VEGETABLE GHEE IN HOSPITALS. 
33. THE HONOURABLE MR. G. A. NATESAN (on behalf of the Honour-

able Sir Phiroze Sethna.): Will Government please state if they are in com-
munication with Provincial Governments regarding the use of vegetable ghee 
in hospitals, and what replies, if any, have been received from the different 
provinces ¥ 

THE HONOURABLE KHAN BA.HA.DUR SIR MUHAMMAD HABIBULLAH : 
The reply is in the negative. 

ApPOINTMENT OF PLEADl!lRS AS CHIEF JUSTICES OF HIGH COURTS. 
34. THE HONOURABLE MR. G. A. NATESAN (on behalf of the Honour-

.able Sir Phiroze Sethna): Will Government state if any fresh aotion had 
been taken in the matter of enabling High Court Pleaders to be appointed 
-Chief Justices of High Courts ¥ If not, why not ~ 

THE HONOURABLE MR. H. G. HAlO: A Bill to amend section 101 of the 
'Government of India Act, which has as one of its objects that which the 
Honourable Member has in new, was introduced in the House of Lords on the 
21st, May, 1928 and passed by that House on the 27th June, 1928. It would 
-not, however, be proceeded with in the House of Commons during that 
,session as time could not be found. 

The Bill,has been re-introduced in that House. 
THE HONOURABLE MR. V. RAMADAS PANTULU: May I know if the 

Government of India have taken any action upon the protests launched against 
.the Bill from Lahore and other places 1 

THE HONOURABLE MR. H. G. HAIG: I thought the Honourable Member 
-was in favour of the provil!ions which are referred to in this question. 

THE HONOURABLE MR. V. RAMADAS :tJANTULU: Yes: I meant of 
course action to counteract the protests made in Ll:I.hore and other pla.cas 
against the Bill. • 

THE HONOURABLE MR. H. G. HAIG: I am not sure, Sir, whether any 
lIpecial representations have been made to the Home Government, but the Bill 
is being pursued. • 
..A.1l0UNT OF INDIA'S CONTRIBUTION TO THE EXPENSES OF THE LEAGUE 01' 

NATIONS DURING THE LAST TIlBEE YEARS. 
35. THE HONOURABLE MR. G. A. NATESAN (on behalf of the Honour-

able Sir Phiroze Sethna) : (a) Will Government state what is the amount of 
India.'sfinancial contribution to the exJ!enses of the. Leagueomatiollsduring 
the last three years ¥ 

(6) Is it a fact that it is higher than that of any other State not ha~ing 
8. permanent sea.t on the Council of the League' 

THE HOliOURABLE MR. L. GRAHAM: (a) The net. contribution of India 
-for the last three years is as follows: -

• 

192~1,370,454 gold francs. 
1927-1,260,713 gold francs. 

)928--1,297,730 gold francs_ 
(6) The answer is in the a~mative • 

• 

,. 
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SPEECH 0"8 LoRD LYTTON AT THE LAST SESSION 0"8 THE LEAGUE 0]' NATIONS. 

36. THE HONOUlWlLE MR. G. A. NATESAN (on behalf of the 
Honourable Sir Phiroze Sethna): (a) Have Government read the speech made 
by Lord Lytton on behalf of the Indian Delegation to the League of NatioDlJ 
a t Geneva at the last session of the League 1 

(b) Is it a fact that he expressed the grave anxiety of the Indian Delega-
tion at the increasing budget of the League' 

. (e) Did he further express the view that the Indian Government might 
feel obliged to consider whether membership of the League was worth the price 
India. had to pay for it , . 

(d) Do the views expressed by Lord Lytton represent the views of the 
Government of India, and, if so, will they be pleased to state what policy they 
intend to adopt in future with regard to the League! 

THE HONOURABLE MR. L. GRAHAM: (a) Government are not in 
possession of the text of the speech, but a full summary thereof is contained 
in paragraphs 95 to 100 of the Interim Report of the Indian Delegation. 

(b) Yes. 
(e) The summary represents him as having said that every increase of the 

financial burden without a corresponding extension of the sphere of the work 
increased the difficulty of maintaining that membership of the League was worth 
the price. The Government of India have no reason to believe.that he ex-
pressed the view attributed to him by the Honourable Member. 

(d) The answer to the first part is in the affirmative. If by the second 
part the Honourable Member intends to inquire whether Government have 
any intention of terminating India's membership of the League, the answer is 
in the negative. 

NUMBER OJ' INDIANS EMPLOYED IN THE SEOBETAlUAT OF THE 
LEAGUE OF NATIONS. 

I 

37. THE HONOUlWlLE MR. G. A. NATESAN (on behalf of the Honour-
able Sir Phiroze Sethna): (a) Will Government be pleased to state how many 
Indians are E'mployed in the various departments or services of the League 
of Nations, their names, their. designations, t,heir duties, and the salary 
paid to each " 

(b) What steps have Government taken in order that the number of 
Indians employed in such departments or services may be increased 1 

THE HONOURABLE MR. L. GRAHAM: (a) Two in the League Secretariat 
and tbree UlIi'.der the International,Labour Office. A statement containing 
information regarding m .. mes, desi~ations, duties and salaries is laid on the 
table. In addition, I may refer the Honourable Member to paragraph 4 of 
the Interim Report of the 1928 Delegation from which it appears that a new 
post is being created for an Indian in the Information Section of the League 
Secretariat. 

(b) Appointments in the League Secretariat being normally for terms of 
seven,.21 01' 28 years and appointments under the International Labour Office 
being normally for terms of 21 or 28 years, the Honourable Mmnber will under-
stand that the possibility for effective action in this matter is extremely limited. 
Government are at p&.ins to take such action as is possible by causing India's 
delega.tes to the Assp.mbly to ventila.te the matter as often and as strenuously 
as is dbnsistent with technical co~ideratioDll! 



Name. 

Mr. J. Dalal 

Mr. S. M. Dhume • 

lIr. K. Kuriyan 

Mr.R.K.Du 

Dr. P. Pillai • 

QUBSTIONB qD ABSWlDBB. 

Desillliation. 

Member of Section • 

Member of Section • 

Duties. 

Leial Section. 

Economic and Fi· 
nancial Section. 

INTERNATIONAL LAllOUll· OFFICE. 

. Member of Section • 

• 
Member or Section 

Is at present the reo 
presentative of the 
International La· 
bour Office and 
Director of its 
Indian Branch 
with rank superior 
to that of Chief 
of Section at 
Gilneva. Under. 
stood to hold lien . 
on post of Member 
of Section. 

Section A of the Dip· 
lomatic Division 
dealing with Rati· 
fications and Ap. 
plication, etc., of 
Conventions. 

Section C of the Dip· 
lomatic Division 
dealing with La· 
bour in Colonies, 
Protectorates, etc. 

169 

Salary. 

Pay of post 13,700-
800-19,000 Swiss 
francs. Present 
pay understood to 
be 13,700 Swiss 
francs. 

Pay of post la,700-
800-19,000 Swiss 
franos. Present 
pay unknown. 

Pay of post 13,700-
800-19,000 Swiss 
francs. Present 
pay unknown. 

Pay of post 19,000-
800-28,000 Swiss 
francs. Present 
pay understood to 
be 20,600 Swiss 
francs. 

~y of post tempo. 
rarily fixed at 
24,000 Swiss franos. 

• 

. -Note. -In addition Dr. Pillai is authoriseti to engage f<fur office ABBistants in IndioJ. 
for the purpose or his work. 

RECOMMENDATIONS OF THE ROYAL CoMMISSION ON AGBICULruBE. 

38. THE HONOURABLE MR. G. A. NATESAN (on behaJf of the Honour-
able Sir Phiroze,Sethna): Will Government be pleased to state what -a.ction 
they have so far taken on the recommendations of the Agricultural Commis-
sion (a) by theznselves. and (b) by the various Provincial Governments t 

THE HONOURABLE KHAN B.AllA.DUB Sm MUHAMMAD HABIBUIpH : 
Of Ute recommenda.tions made by the AgJ:i.cultural Commission which affect 
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the Government of India, the most important relates to the establishment of 
a Council of Agricultural Research. The conclusions which the Government 
of India have reached as regards these were announced by His Excellency 
the Viceroy in his address to the Assembly on the 28th January. The other 
recommendations which concern the Government of India exclusively, or" 
jointly with one or more Local Governments, are still under consideration._ 

The Government of India have no information apart from what has" 
appeared in newspapers as to the action so far taken by the Local Government .. 
on the recommendations which concern them. 

PRINCIPLES OF LAND REVENUE ASSESSMENT. 
39. To HONOURABLE MR. G. A. NATESAN (on behalf of the Honour-

able Sir Phiroze Sethna): Will Government be pleased to lay on the tabl~ 
a statement showing the progress made up to date by each Provincial 

• Government in the matter of giving effect to the reoommendation of the 
Joint Parliamentary Committee that the principles of land revenue assess-
ment should be embodied in a Statute ! 

THE HONOURABLE KHAN BABADUB Sm MUHAMMAD HABIBULLAH ~ 
A statement giving the information asked for is laid on the table. 

SltJeemen' 8hmng the prO(Jf'U8 made by Provincial GovemmelltB in the matter oj eml>odying-
the pri~iplu oj land. r61l8nve aB8U8f7I8111 in a Statute. 

Rills have been pBll8ed by the Legislative Councils of the P~ab, the United Pro-
vinces and the Central Provinces. Legislation has not been considered nece8B8ry in 
Bengal and Bihar and Ori888. as large territories in these provinces are under permanent 
aettlement. In Madras and Assam attempts to set'ure legislation regarding 88lJeB11JDent of 
land revenue have not proved successful. In Bombay a Bill has been prepared and is 
expected to be introduced in the local Legislative Council. As regards Burma. the Local 
Government were awaiting the report of the Taxation Enquiry Committee before taking 
any action in the matter. Their attention to the question of legislation has again been 
drawn. 

RULES REGULATING THE FOBJUTION OF NEW PRoVINCIAL SERVICES. 
40. THE HONOURABLE MR. G. A. NATESAN (on behalf of the Honour-

able Sir Phiroze Sethna): Will Government be pleased to lay on the tab~ 
the new rules aamed for the purpose of enabling Provincial Governments-
to form new provincial services without frequent references to the Secretary 

~ of State' 

THE HONOURABLE MR. H. G. HAIG: The rules in question, known as 
the All-India Services (Transferred Departments) Replacement Rules, were 
published in the Gazette Qf the 2nd ~bruary, which the Honourable Member 
will find in the Library of the HOUBe. • 

BRANCH RAILWAY nOM MANlIrIAD TO DHULIA viii MALEGAON. 

41. THE HONOURABLE MR. G. A. NATES.A.1.~ (on behalf of the Honour-
able Sir Phiroze Sethna): Will Government be pleased. to state what progress 
has been made in giving effect to the scheme of a branc4 Railway from 
Ma.nma.d to Dhulia vid Malegaon, District Nasik , 

THE HONOURABLE Sm GEOFFREY CORBETT: On investigation th~ 
projeeo1l, was found to be unremunerative, but the Bombay Government ha.ve 
been asked whether they wish to gua.fJIoD.tee the line. .. 
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NUMBER 01' EUROPlllANS, BTC., EMPLOYED IN THE CLEBIOAL AND maHER BSTAB-
LISHMENT OJ!' THE GoVERNMENT SEOUlUTY PBlNTINa PRESS, NASIK. 

42. THE HONOUlU.BLB MR. G. A. NATESAN (on behalf of the Honour-
able Sir Phiroze Sethna): Will Government be pleased to give a tabular 
statement showing how many Europeans, Anglo-Indians, Indian Christians-
Parsis, Hindus, Muhammadans and Indians of other communities are, 
employed in the clerical and higher establishment of the Government 
Security Printing, Nasik Road, receiving salaries (1) of Rs. 100 to 
RB. 250; (2) of Rs. 251 to Rs. 500 and (3) of Rs. 500 and over' 

THE HONOURABLE MR. E.BURDON: I lay on the table a tabular state-
ment giving the information for which the Honourable Member has asked. 

Statement showing the number oJ per80ns oJ tlGrioua commtlnitie, employed in Securitll 
Printing, India, Nalik Road (including Central Stamp Store and Ctl"fncll Note 
Prellll) all on lilt February 1929. 

I I .Indians I 
of i 

I 

- Euro- Anglo- Indian Muham- other iotal. I peans. Indians. Chris- Parsil'!. Hindus. madans. com· 
tiane. munities.1 

1 I 
I ! 

! 
(1) RB. 100 to 1 4 6 3 35 1 .. 50 

250. 

(2) RB. 251 to 7 3 .. 1 .. 11 
500. I 

I 

(3) RB. 500 and I 11 21 .. 1 .. . . U 
over. • 

Al'l'oINTMENT OJ!' A RoYAL CoMMISSION ON EDUOATION • 
• 43. THE HONOUlU.BLB MR. G. A. NATESAN (on beha.lf of the HonoUl'o 

able Sir Pbiroze Sethna): Have Government considered the advisability of 
urging on His Majesty's Government the necessity of appointing a Royal" 
Commission on Education with a view, in particular, to investigating what 
measures, financi&l and other, should be adopted in each province to 
introduoe compulsory mass education withtn a specified period' -• • 

THE HONOURABLE KHAN BAHADUR SIR MUHAMMAD HABIBI;r.LAH: 
No. 

THE HONOURABLE MR. G. A. NATESAN : In view oi the great import-
ance whieh the public attach to the question of compulsory mass education, 
will the Govern.mapt of India think of taking tlteps in thi'J matter 1. • 

THE aONOURABLE KHAN BAHADUR Sm MUHAMMAD HABIBULLAH : 
The whole question regarding educatio'tl is being investigated by the Statutory 
Commission. Until their recommendations are known, it will not be po~le 
for the Government of India t.o take any definite action. 

• • 
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DBDUOTIONS lI'BOJ[ TH1II WAGB8 011' LA.BOUUBS lDIPLOYBD ON 
TBA. ESTATES IN AsUM. 

44. T.RB HONOURABLE MD.. G. A. NATESAN (on behalf of the Honour-
&bIe Sir Phiroze Sethna): Will Government be pleased to state : 

(a) the date from which estates in Ceylon began paying minimum ra.tes 
of wages as laid down in the Minimum Wage Ordinance ! 

(b) whether this Ordinance makes any provision to ensure that the 
actual amount of wages over and above the minimum rates, if 
earned, is paid to the labourer' . 

(e) whether it is a fact that on tea estates, certain deductions are 
made by the Estate authorities from the amount of tea. lea.f 
plucked by a labourer working at piece rates and that he or she 
is only paid for the balance , 

(d) if the reply to (e) is in the affirmative, what these deductions are 
for, and whether they are fixed or variable at the pleasure of 
the employer' 

(e) whether all such deductions are always made with the knowledge 
and consent of the labourer , 

THE HONOURABLE:KlrAN BARADUB Sm MUHAMMAD HABIBULLAH: 
{a) 1st January 1929. 

(b) and (e). Yes. 
(d) As far as the Government of India are aware, the deductions referred 

to are made on account of the weight of the basket in which tea leaves are 
weighed and other considerations of a technical nature. These deductions as 
.a rule follow custom and not the will of the employer. . 

(e) The Government of India. understand that generally speaking the 
position is as stated by the Honourable Member. 

EFFICIENC"i BARS IN THE TIME-SCALE OF PAY FOR FIRST AND SECOND DIVI-
SION CLERKS IN THE OFFICE OF THE DIRECTOR GENERAL OF POSTS 
AND TELEGRAPHS. 

45. TaE HONOURABLB MIt. G. S. KHAPARDE: (a) Will the Government 
be pleas~ .. to state the efficiency bar stages in the time-scale of pay for the 
:fiI'St division and second division cl~rks in the offioe of the Director-General of 
Posts and Telegraphs , . 

(b) What are the efficiency bar stages in the other attached offices of 
the Government of India' 

THE HONOuWLE MR. A. C. McWATTERS: (a) In the office of the 
~r General of Posts and Telegraphs, for the first division clerks the effi-
ciency bars are at the B.s. 130 and Re. 180 stages, respectively, and for the 
second division clerks at the B.s. 80 and B.s. 115 stages, respectively. 

(b) In certain other offices under the Government of India, for Assistants 
thfltofficiency bars are at the Re. 200 and B.s. 300 stages, and for clerks at the 
Re. 115 and RB. 155 stages. respectively. " 



QUBSTIOl{S AJfD ANSWlIBS • 183 

.A.nroAL·INOBEMENTS OF FmsT DlV1SION CLERKSo IN TlIlD Ol!'FIClD 01' THB 

DIRECTOR-GENERAL OF POSTS AND TELEGRAPHS. 

4:6. THlD HONOURABLB MR. G. S. KHAPARDE: (a) Is it a. fac/; that in 
-the time-sca.le of pa.y sa.nctioned for the fust division clerks in the office of the 
Director-General of Posts a.nd Telegraphs the initial ra.te of increment is 
RB. 6 only per annum as &gainst RB. 8 in the case of other attached offices 
-of the Government of India' 0 

(b) Is it a fact that the fust division clerks of the Director-General's Offioe 
ha.ve to draw this lower rate of annual increment for ten years, whereas a. clerk 
in the attached office begins to draw a.n increASed rate of increment at RB. 10 
per annum after only five years' service' 

(e) If so, do the Government propose to remove this anomaly by 
suitably amending the existing time-scale of pay for first division clerks of 
the Director-General's Office! 

THE HONOURABLE MR. A. C. McWATTERS: (ao) and (b). The facts stat-
ed by the Honourable Member are substantially correct. 

(e) No, Sir ; I refer the Honourable Member to the expla.nation given to the 
Sta.nding Finance Committee, recorded in paragraph 13, and in Appendix I, 
section E, of the Committee's proceedings of the 28th January 1927. 

ENQUIRY INTO THE TIME-TEST IN THE POST OFFICE. 
47. THE HONOURABLE MR. G. S. KHAPARDE: (i) Will the Govern-

ment be pleased to state if the enquiry into the Time-Test in the Post Office 
has been finished and a report submitted 1 

(ii) Will the Government please lay on tbe table a copy of the report , 
(iii) Will the Government please state if the report of the Special Officer 

was agreed to by the representative of the All-India (including Burma) Postal 
.and R. M. S. Union who was associated with him in the enc:ytiry , 

(iv) When will Government give effect to the recommendations of the 
"Time-Test Committee! 

THE HONOURABLE MR. A. C. McWATTERS: (i) Yes. .. 
(ii) Government cannot say whether they will lay a copy of the report on 

the tabl~ till they have seen and considered it. 
(iii) Yes. 
(iv) No Time-Test Committee was appointed. Government are unable 

to state precisely when effect will be liven to such recommellOations of the 
Special Officer as may be accepted byuGovernment. At present tha report, 
which was received on the 31st of January last, is being considered by the 
.Director-General. 

PRoVIDENT FuND FOIt CIVIL ENGINEERS EMPLOYED ON STATE RAILWAYS. 
48. THE HONOURABLE RAt BAHADUR LAr..A RAM SARAN DAS: Will 

Government kindly state whether, unlike the other superior establishments on 
State Railways, Civil Engineers have up till recently not been given the option 
of a Provident Fund' If this is the case, do Government contemplate giving 
"the option of a Provident Fund to°thoseengineers who do not at present pos-
.!Ie88 it' H not, will the Government explain why this privilege is daied to 
~, ' , 
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THE HONOURABLE Sm GEOFFREY CORBETT: The answer to the. 
first part of the question is-yes: to the remaining parts-that there is no 
question of denying a privilege to members of the Indian Railway Service of 
Engineers. The position is simply that until recently officers of that service 
have been on pensionable a.nd not on provident fund terms. All entra.nts to. 
1ihe service after the 1st of January 1926 have, however, been recruited on a. 
non-pensionable basis. 

STOPPAGE OF TilE RECRUITMENT OF HINDUS TO TIlE .OFFICES UNDER TII11 
CHIEF AUDITOR, NORTII-WESTEBN RAILWAY. 

49. TIlE HONOURABLE RAI BAIIADUB LALA. RAM SARAN DAB: (a} 
Has the attention of Government been dra.wn to the notice which appeared 
in the papers a few months back similar to that now appearing in the 
papers on behalf of the Chief Auditor, North-Western Railway, t-o the effect 
that " An examination for the recruitment of clerks to the offices under the 
Chief Auditor, North-Western Railway, will be held on the 11th and 12th 
March, 1929. It will be open only to members of the following communities, 
namely, Muhammadans, Sikhs, Anglo-Indians, Indian Christians and Parsis " t 

(b) Has this policy of excluding Hindus from recruitment to the offices 
under the Chief Auditor, North-Western Railway, been adopted by this Rail-
way Administration with the approval of Government ~ If not, wha.t 
action do Government intend taking in this connection 1 

(e) Is it the policy of Government entirely to stop only the recruitment 
of Hindus to the State Railways services till such time as their proportion in 
the services falls to the proportion this 'community forms of the general 
population ! 

(d) Is this policy of total stoppage of recruitment of a particular com-
munityor communities followed only on the North-Western Railway or on 
any other State Railways as well ! ,. 

(e) Have Government stopped the recruitment of non-Hindus in 
all depa.rtments of those Railway Administrations where they are in excess 
of the proportion of non-Hindus in the general population of the areas served 
by such Railweys 1 

(.f) If the answer to (e) be in the negative, will Government 
k¥tdly state why they follow different policies in different parts of the country! 

THE HONOURABLE MR. E. BURDON: The Government are making 
certain enquila to enable them to Nply fully to the Honourable Member's 
question. A further answer will be sent to him as soon as possible. 

~ 

INABILITY Ol!' TilE SUFFERERS IN 'l'RE KORAT RIOT TO PAY TilE INSTALMENT 
OF THE LoAN ADVANCED 'ro THEM BY GoVERNMENT. 

50. TIlE HONOURABLE RAI BAIIADUR LALA RAM SARAN DAB: Ha.ve 
the authorities in the North-West Frontier Province 01' the Government of 
India received a representation from the sufferers in the Kohat riot to the effect 
that they are at the present moment unable to pay the insta.lment shortly 
falling due on account of the loan advanced by Government to them j H the 
&DSweBtbe in t,he affirmative, have Government considered the advisability of 
putting off for the present the demanli for payment of the instalment 1 • 
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THE HONOURABLE MR. H. G. HAIG: The Honourable Mr. Watson being 
absent from Delhi, I would ask your permission, Sir, to answer questions on, 
his behalf. 

I understand that a representation has been addressed to the Local 
Administration and that the matter is under their consideration. 

INSTALLATION OF A TELEPHONE SYSTEM AND A TRUNK 
CONNECTION AT DALHOUSIE. 

51. THE HONOURABLE RAt BAHADUR LALA. RAM SARAN DAB: Will 
Government kindly state whether they contemplate installing a. tele-
phone system and a trunk connection at Dalhousie! If so, when is it likely 
t{) be installed 1 

THE HONOURABLE MR. A. C. McWATTERS: Yes. During 1929-30. 

TOTAL AMOUNT 0],' FOREIGN COAL ORDERED l!'OR STATE RAILWAYS DURING 
1927-28 AND 1928-29. 

52. THE HONOURABLE RAt BAHADUR LALA. RAM SARAN DAB: Will 
Government kindly state what has been the total quantity of foreign 
coal ordered for Indian State Railways during the years 1927-28 and 1928-29 t 
What is the avemge contract price 1 

THE HONOURABLE Sm GEOFFREY CORBETT: No foreign coal was-
ordered for State-owned Railways during the period in question. 

AMOUNT OF GOLD IN THE P Al'ER CURRENCY RESERVE. 
53. THE HONOURABLE RAJ BAHADUR LALA. RAM SARAN DAB: Wm. 

Government kindly state what is the existing amount of gold in the Paper 
Currency Reserve 1 What was it before the Great War 1 

THE HONOURABLE MR. E. BURDON: The amount of gmd in the Paper 
Currency Reserve at present is £24,161,000. It was £18,340,000 on the 31st, 
July 1914. 

AVERAGE LIFE OF DIFFERENT KINDS OF SLEEPERS ON CERTAIN .sPECIFIED 
RAILWAYS, ETC. 

54. THE HONOURABLE RAt BAHADUR LALA RAM SARAN DAB: (a) 
Will Government kindly state what is' the avemge life of each of the. 
following kinds of sleepers on the North-Western, East Indian, Great Indian 
Peninsula and metre-gauge section and Na~da-Muthm section of tv Bombay,. 
Baroda and Centml India Railway, and tbe Eastern :Bengal Railway: 

(i) Deodar, 
(ii) Treated Chir and Fir, 
(iii) Sal, 
(iv) Teak, 
(v) Jharrawood, 
(vi) F-einforced Concrete, 
(vii) Pot Cast Iron, 

(t.-iii) Plates C. I., and 
(£X) Steel! 

• 

(b) What was the .a,vemge price of each of the above classes of sle ... 
in 19M and 1926, and what is it now! • . . 

• 
• • 

• 
to 

• 

• • 

• 
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(e) How many sleepers of each of the above classes have been purchased 
for delivery during 1927-28 and 1928-29, andatwhataveragepriceforeach 
kind' . 

THE HONOUllA.BLlIl SIB GEOFFREY CORBE'IT: I am laying on the 
table statements giving the information required. 

Statement Bhowing the average liJe oj BleeperB. 

Averaae Ufe (In years). 

! -B.,B. KInd of lIleeper. \ \ \ 
N.W.B. B.I.B. G.I.P. IE.B.B. '&C.l. 

----------------~------.. ------- -------'.-------------Deodar 12 to 15 I 14 I 12 I 12 
Treated 0hIr aud Fir IIDd I There baa not yet been II1Imelent experience with tbeIe 

-lnformatlonrellUdlDa 
the AVer&lIe Bfe mi 
~ eectlonl 
of tbiB B&Ilwa:r II 
not available. 

ReInforced concrete. . lIleepera to allow of a fair estimate :of their average 
I Ufe beIDll atven. 

Sal 

Teak 

lanab 

II 12 14 12 12 to Iii 
18 12 

I • I 7 12 9 

15 

15 

10 
Cast Iron pots IIDd Cast I Dl1ferent typee have been used on dl1ferent Ranway •• 

Iron Platea. It Is anticipated that the averalle Ufe will be about 

\ 
60 years. 

Steel.. • The avera~e Ufe Is a~t 81i years~ . . I 
! 1 1 1 1 

Reh:dorced concrete • I We have not had llUftloient eXJlerience of ,these lIleepers 
I to forecast their aVer&lIe Ufe. 
I 1 1 1 1 

Statement Bh'L"oing the atJerage price oJ B. G. Bleeper. in 1911" 1926 and at preB6N. 

Kind of lIleeper. 

Deodar 

Sal 

1914. 

RB. 4·'·0 to 
Re. '·8·11. 

Re. 4·8·0 to 
Re. 6·0-0. 

A veralle price. 

Remarka. 
1928. At present. 

RB. 6·16·0 to I RB. 6·2·0 to 
IM. 7·111·0 I Re. 6·8·0. 

RB. 8-0·0 to I Re. 8·0·0 to 
Re. 8-12.0. I Be. 8·12·0. 

Teall: Not known Re. 1\.8.0 C. I. ! Re. 8·6.0 to 
F. C~tta. I Ra. 10.0·0. 

Very few teak lIleepera are 
obtainable. 

Jarrah Re.8·'·6 

ChIr } 
Casu~ About Re. 11 

RB.8·000C.I.F., •• 
! 

No contracts for lanab 
Bleepera have been plaeed 
recently. 

RB.5·12·0 to RB. '·15·8 to I-Cost oJ treatlnll alleeper In 
RB. 8·'·O(-trea·B.a.r. 5·0(-treated)· 11128 wa. RB. 2 IIDd _. 
ted). ' Ra. 4·11·0 to preaentiilB RB. 1·11-0. 

\ 
RB. 11·1.0 (-trea· 
ted). 

RB.ll·1200per Ra.8·8-0to Re. 
complete 11·6.0 percomp· 
lIleeper. letuleeper. 

8terl • , 'I Re. 8 to RB. 9, Re. 10 per com· RB. 7·14·8 to 
plete IIleeper. RB. II per com. 

. plet8ll1eeper. 
~ eClDClrete • Information II bdq obtained IIDd will be supplied t;, the Bon'bl. JleJDher. 

J I J • • • • • . . 
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~N ,laoWng,he _mber 01 deodtJf', chir,JW, IetJIt,JGN'tJh, COlt iron CIftd lleelllteper, 
purchGIed and price. paid lor the _e in the 1IeM" 192'1·28 and 1928·29. 

I Number of SleeperB p1ll'Cbased and the averalll price. I 
I--B-road--Ga-ua--e.--- Metre Gause. Narrow Ga~. I 

Dd of Sleepen. 

I .~ IA- A_ lA-I I~ ~~r No. ~:. No. ~ I 
~--------I: -------:---1-9-'-~-'~8-.-------~---- j--------

. Deodar. • I 7,60,51'4 B.a. 7 to l,n,788I DB. W to 
7-6-6. 8·7oJ. 

Chtr .1 8,17,11711 Rs.8·111-8 
untreated. 

. 'I' 8,811,860 DB. 8-1'-1 untreated. 
FIr • 

sane. P.,.&.am, 11,1',161 DB. 8 to 
Jrilllal", U. P"jlat cu. 8-111. B.1t u.) 

2D:~. DB. 6 to 6 

Teak .,' 40,OM I DB. 8-8 to 10·8. 
11,600 , DB. 8 

(balfround).' 

larrah 
i 

61,2118 I' DB. 7-5-11 
C.I.F. 

! 
5,31,2M : DB. 11 to I 11·12, 

9,69,696 
11telul. 

~~~~. 
1,86,994 

20,000 

DB. 8to 8·4 

RI.I·1 

B.a. 8 to 4", 

Ds.8-4 
C.I. F. 

16,76,181 I DB. 8 to 4,79,979 D~. 5-1 (In· 
i 10-4 (with clu81n of 

Steel 
i keyJ!). keys). 

1,76,106 B.a.1I 

6,000 DB. I"' 

Beblforeed eon-
ante. 

. Wormatlon Is being obtained and wUI be supplied to 
the Honourable Kember. 

Celtlron. 
Steel 

Beblforeed con· 
erete. 

4,",979 IRs. 8 to 9.81 
4,II2,6lI6 ! DB. 8 (with I 

i keye). 1 

I I 
I ! 

l,93,2O{I DB. 4·11 to 
DB. 6·1(m-
elusive of 
keys). 

No Information. 

• 
InformatloD re-
prdlDg th. 
purcb8iIes ot, 
metal Bleepen. 
Idven ID thlll 
atatement II al 
far u available 
from the record. ' m the BaI1wa7 
Board', Ollie.. 

Wood_For 111118-119 information Is not complete; followIng statement Bhowal the number of timber 
Bleepera aUotted by the Central Sleeper Pool for purcbase during 1 928-29 :-

Northern Group ". lll,50,OOO deodar, chtr,~. 
Central •• 1,60,000 "-I. 
Teral 6,000 .. 
:Butern 6,86,000 " 
Southern 1,60,000 teak and mind. 

RAISING OF THE MAXIMUM PAY OF THE LITERATE STA.1I'F IN THE TRAFFIO' 
DEPARTMENT OF THE NORTH-WESTERN RAILWAY. 

55. THE HONOURABLE RAJ BAHADUB LALA. RAM SARAN DAB: Are 
Government aware that the initial pay of the literate 8taff in the Traffio 
Department of the North-We8tern Railway has recently been raised from 
BB. 15 to about Ra. 38 per month on account of the rise in the cost of I\ting t 

• • 
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.Do -Government contemplate raising the maximum also in the lower grades 
for this class of Stare £'mployees ¥ If so, what action do they intend taking 
~~~~t . 

THE HONOURABLE Sm GEOFFREY CORBETT: Government are lmable 
to connect the Honour!l-ble Member's enquiry with any proposals for increase of 
pay of which they are cognisant. 

EXTENSION OF 'l'BE PERIOD FOR THE SUBMISSION O}' CLAIMS BY INDIAN SEA-
MEN WHO SUFFERED BY ENEMY ACTION DURING THE EUROPEAN W AB. 

56. 'l'HE HONOURABLE SRIJUT RAMA PRASAD MOOKERJEE: (a) 
Has the attention of Government been drawn to the Resolutions passed at the 
last general meeting of the Indian Seamen's Union at Calcutta in connection 
with t.he payments to Indian seamen lmder the German Reparation Award 
-of 1st September, 1922 ~ 

(b) Is it a fact that the Indian Seamen's Union, which represent.ed the 
-claims of Indian seamen, was not informed of the last date (31st March, 
1928) fixed by Government for submission of claims under the award ~ 

(e) Is it a fact that most ofthc Indian seamen likely to derive any benefit 
,under the award were absent on the high seas for long periods ! 

(d) Have Government extended the period within which the cIa.iJps have 
to be put in ! 

(e) If the answer to (d) be in the negative, is it the intention of Gonrn-
ment to issue instructions for the acceptance by the officers concerned 
-of the claims of Indian seamen, who sufiered by enemy action during the 
last European War though they are received after the 31st March, 1928 ! 

THE HONOURABLE MR. L. GRAHAM: (a) The reply is in the affirmative. 
(b) The Honourable Member is referred to the reply given to question 

No. 25 of the Honourable Mr, Khaparde on the 25th February, 1929. 
(e) It is prilbable that many seamen eligible to receive compensation have 

been absent at sea for long periods during the time in which claims could have 
'been submitted, but it is improbable that any of them have been absent all 
the time. 

(d) The time limit for submission of claims was first fixed at the 30th June, 
1920. It was then extended to the 15th December, 1920, and it was further 
oflxtended to the 31st March, 1928. 

(e) As already stated in reply to the Honourable Mr. Khaparde, the quea-
-tion of extending still further the period within which claims can be received 
is at prese>.~ under the consideratiO'>:l of the Government of India. 

( , 

REPAlU.'rION AWARDS TO INDIAN AND OTHER SEAMEN WHO SUFFERED BY 
ENEMY ACTION DURING THE EUROPEAN WAR. 

57. THE HONDUlLABLlIl SRIJUT RAM.A PRASAD MOOKERJEE: Will 
-Government be pleased to state the total number of claimants, with the amounts 
c1a.imed, obtained and distributed from the Enemy Powers (under the Re. 
paration Award Scheme) in the following e&tegories : 

(a) Seamen within the Empire, irrespective of race or colour'; and 
...... (b) Indian seamen 1 



QUESTIONS AND ANSWEBB . 169 
• 

THE HONOu:u.ABLE MR. L. GRAHAM: (a) The figures are not available . 
• (b) The number of claims on behalf of Indian seamen received by the 

Government of India was 766 and their value was &S. 5,23,942. The amount 
awarded on these claims was Rs. 2,15,161. 

REVISION OF RULES I Ca) AND 20 OF THE GOVERNMENT SERVANTS' 
. CONDUCT RULES. 

58. THE HONOURABLE SRIJUT RAMA. PRASAD MOOKERJEE: (a) 
Will Government be pleased to state whether the modification of Rules 1 (a) 
and 20 of the Government Servants' Conduct Rules (published in the Gazette 
of India on the 26th January, 1928) is necessitated by any particular case or 
-cases' If the answer be in the affirmative, when and where did such cases (if 
any) occur during the last twelve months' . 

(b) Are Government aware that there are many Government servants on 
the governing bodies of edu~ational and civic institutions- such as univer-
.sities, municipalities and other local bodies t 

(c) Are Government aware that Government servants who are appointed 
to such bodies (not ex-officio), or elected, in some cases do not represent· Gov-
ernment as such, but are in those bodies in their individual capacity! 

(d) Are Government aware that actions of Government as a whole, or 
-Government proposals come up for discussion and opinion before such educa-
tional and civic bodies' 

(e) Have Government considered the effect of Rule 20 in the Government 
Servants' Conduct Rules on the freedom of action of Government servants in 
:such educational or civic bodies t 

(f) Will Government take steps to have the comprehensive general pro-
visions of Rule 20 further amended so as to exclude the action of Govern-
ment servants in educational or civic bodies! 

THE HONOURABLE MR. H. G. HAlG: (a) to (f). The revision of Rules 
1 (a) and 20 of the Government Servants' Conduct Rules ~as undertaken in 
consequence of a representation from a Local Government. It was recognised 
at the time that Government servants who are members of bodies such as 
those referred to by the Honourable Member have an obligation to protect the 
interests of those bodies, and in consequence should have re88fi1lable latitude 

·in expressing their views with this object. Instructions to this effect have been 
lssued to the Local Governments for the guidance of officers serving under them. 

COMMITTEE APPOINTED TO ENQUIRE INTO THE AFFAIB8 OF THE 
IMPERIAL LmRARY, CALCUTTA. . -

59. THE HONOURABLE SRIJUT RA:kA PRASAD MOOKERJEE : (a) Did 
-Government appoint in 1926 a Committee to enquire into the affairs of the 
Imperial Library with Mr. J. Richey, C.I.E., as the Chairman' H so, who 
-were the other members of the Committee ¥ 

(b) Was the Committee appointed to go only into th'll qUestiOll of the loca-
tion of the Library! If not, what were the terms of reference ! 

(c) Was the Council of the Imperial Library consulted by the Comniittee of 
Enquiry while the enquiry was going on t 

(d) 'who were the members of the Library Council at the time when the 
enquiry was being made' ... 

• 
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(e) Did the C-ommittee of Enquiry examine the Librarian, any member of 
the Library ('.-ouncil or any other person on the questions at issue! H SO, who-
were the persons examined ! 

(J) Will Government place a copy of the report of the Enquiry Committee' 
on the table ¥ 

THE HONOURABLE KHAN BAlIADUB BIB MUHAMMAD HABIBULLAH: 
(A), (b) and (d). A statement giving the information desired by the Honour-
a.ble Member is placed on the table. 

(c) Government have no information on the point, but the Library Council 
was represented on the Committee. 

(e) The Committee of Enquiry examined Mr. Chapman, the Librarian,. 
and his staff. The names of the latter are not known. 

(J) Government are not prepared to place the report on the table. 

8#dUrrMN Bhowing the pt.rSOfInel oj the Oommillu appointed in 1926 to enquire into, 
the affairll oj the Imperial Library. Oalcutta, the termll oj reJerence to the Oommitle6· 
aM the nafllf'.(I oj member. oj the .Library C!ouncil at the time. 

PerIIOnnel of the Committee. 

A Committee was appointed 
consisting of the follo~ng : 

Ohairman. 

The Honourahle Mr .• J. A. 
Richey, C.I.E., Education· 
al Commissioner with the 
Government of India. 

1. Mr. J. B. Lindsay, I.C.S., 
Secretary to the Govern· 
ment of Bengal, Dcpart. 
ment of Education (Re. 
presentative of the local I 
Government). 

2. R. B. Ramsbotham, 
M.RE., Principal, BOOghlYI 
College. Chinsurah (Re· 

presentative of the Impe. 
perial Library Council). 

3. Mr. J. Bh:: . .ldari, Deputy 
Auditor General (IMpec. 
tion) (A financial officer). 

Mr. Bhandari also acted as 
Secretary of the Committee. 

u 

Terms of reference. 
, . 

(1) To 'report on the con-
dition of the Imperial 
I.ibrary, Calcutta, .more 
specially of the staff and 
finance, and to make reo 
commendations, and 

(2) to consider and make 
recommendations as to the 
futuTe of the Imperial 
Library. 

.. 

Names of Members of the 
Library Council at the 

time of enquiry. 

Prellident. 

The Honourable Sir Philip' 
Buckland, Kt., Puisne .. 
Judge, High Court,. 
Calcutta. 

1. Mr. Salahuddin Khuda 
Baksh, Bar .. at.Law, Cal-
cutta. 

2. Mr. R. B. Ramsbotham .. 
M.B.E., Principal, Hooghly. 
College, Chinsurah. 

3. Mr. H. C. Edmond'lOn .. 
of Messrs. Turner Morrison 
and Co. Ltd. (Bengal 
Chamber of Commerce). 

4. Mr. B. C. Maitra, Prin-
cipal, City College, Cal-
cutta. 

THE HONOURABLE SBLTUT RAMA PRASAD MOOKERJEE: With 
regard to 59 (e), is it mentioned in the report that the Lihrarian or any other 
person was examined by the Committee when the C-Ommittee were conduct-
ing their inquiry at Calcutt,a, ! 

THE HONOURABLE KBA.N BAlIADUR Sm MUHAMMAD HABIBULLAH : 
:My"iYJllwer is based on the informa.tion contained in the Committee's Report. 
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LIBRAIUAN, IMPERIAL LIBRARY, CA.Lcmrra. 

60. THE HONOURABLE SRUUT RAMA PRASAD l\IOOKERJEE : 
(a) Has Mr. Chapman, the Librarian of the Imperial Library, ti~ken leave 
preparatory to retirement 1 • 

(b) If the answer be in the affirmative, what steps have been taken to fill 
the permanent vacancy ,1 Has the matter been piaced before the Publi<t 
Service Commission or has any public advertisement been issued inviting 
applications for the post 1 

(e) Was a.ny recommendation m:i.de by the Richey Committee with regard 
to the type of person fitted to hold the post 1 If so, will Government place 
the relevant passage from the report on the table! 

(d) Is th'ere any proposal to send a competent <lcholar to Europe for being 
given a training in the big libraries of the West and then to appoint him as 
Librarian of the Imperial Library 1 . 

(e) If the answer be in the ,affirmative, has such a proposal beeu .. con-
sidered by the Standing i\dvisory Committee either of Finance or of Educa-
tion 1 

THE HONOURABLE KHAN BAHADUR SIR MUHAMMAD HABIBULLAH: 
Ca) Yes. 

(b) The Librarian of the Imperial Secretariat Library of the Government 
of India, who is a qualified and experienced officer, has been ap-
pointed to act for Mr. Chapman. The reply to the la.tter part of the question 
is in the negative. The question of filling the post permanently will be con-
sidered on Mr. Chapman's retirement at the end of 1930. 

(e) Yes. The Committ~'1iI THport is confidential, and Government do not. 
propose to Jay extracts on the table. 

(d) No. 
(e) Does not arise. 

FUTURE MANAGEME!Io1.' OF THE IMPERIAL 'LIBRARY, CALCUTTA • • 61. THE HONOURABLE SRIJUT RAMA PRASAD MOOKERJEE: (a) HalJ 
Government decided anything abont the future management of the Imperial 
library! If so, on which date Wll8 the final order pa.clsed by Government! 

(b) Will Government be pleased to state whether the Bengal -Government 
or the Library C'JOuncil were consulted on the question at any stage 1 If 
80, will the opinions received be placed on the table ¥ 

(e) Is it a fact that a larger Council of Management has beEm proposed and 
that ditIerent bodies have been invited to send their representatives ¥ 

(d) If the answer to (e) be in t~ affirmative. will GOlWIlUlent be 
pleased to state whether the financial aspect of the ~cheme has been consi~ 
deled, and, ill particular, what amount do Government expect the travelling 
~o"'itncesof the members wjll amount to evel'Y year if the enlarged Council 
18 to meet. once every three months 1 

• (e) What amount was spent. during the last three yeq,rs on the travelling 
allowances of the members of the Council of the Library 1 

• THE HONOURABLE KHAN BAlIADUB 8m MUHAMMAD HABIBULLAH : 
(n.) and (b). The matter is being considered. by Government in commIt.ation 
with the Government of Bem~al and the Library Council. 

(c) Yes . 
• 
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(d) The financial aspect of the scheme ha.'1 not yet been con",idere~l. 
(e) No expenditure hag been incurred during the last three years on this 

·account. 
• 

THE HONOURABLE SRIJUT RAMA PRASAD MOOKERJEE: A sup-
plementary question, Sir. It now appears that nothing has yet been decided 
about the new Council of Management. Will Government please mention 
why the different bodies have already been invited to send their represent-
.atives to the proposed new Council, as the University of Calcutta was invited 
·to elect representatives last August , 

THE HONOURABLE KHAN BAHADUR SIR MUHAMMAD HABIBULLAH : 
1 would ask the Honourable Member to put that question down. . 

GOVERNMENT GRANT TO THE IMPERIAL LIBRARY IN 1928-2~. 

62. THE HONOURABLE SRtJUT RAMA PRASAD MOOKERJEE: 
(a) What W8.\l the total amount of the Government grant to the Imperial 
~ibrary in 1928-29, a.nd how much was budgeted for the purchase of books and 
periodicals 1 

(b) Is it a fact that t.he Government of India. and t,he Provincial Govern-
ments now charge for all the G()vernment publications, reports, memoirs, 
journals, ga7.ettes, etc., which used to be supplied free t.o the Library' 

(c) If the answer to part (b) be in the affirmative, will Goverament be pleased 
"to iltate from when has this new system been introduced and what is the addi· 
tional amount that the Library has to spend on Government publications per 
.year. (The figures for the last three years may be given) , 

(d) Have Govemment increased the grant hy the additi()nal amount 
mentioned in part (c)' If not, will Government consider the deilirability 
.and necessity thereof' 

(e) Have thE}Government of Bengal agreed to contribute anything towards 
the maintenance of the Imperial Library 1 If so, what is the amount' 

THE HONOURABLE KHA..1Il' BAHADUR Sm·MUHAMMAD HABIBULLAH: 
(a) The total amount budgeted for the Imperial Library Wil8 R9. 78,400, of 
which Rs. 15,000 were for the purchase of books and publications. 

(b) Only the Provincial Governments now charge for all their 
pUblications. . 

(e) The new system was introduced from 1st April, 1925. The approxi. 
mate amounts spent on Provincial Governments' publications during the 
last three years were a& follows :-: 

1925-26 
1926-27 
1927·28 . " 

Ra. 
270 
.800 
920 

.~) The grant was increased by Rs. 3,000 during 1925·26 t.o meet the 
il.dd~t.)onal expenditure on Provincial Governments' publications but was 
.s.ga.m reduced to the original figure of Rs' 15,000 in 1926-27 on the basis 
.of past actuals. An increased grant of Rs. 16,000 has been provided in the 
Bll~t for 1929·30 as presented to the Legislative Assembly. The latter 
pa,rt of the question does not arise.. it 
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(e) Yes, the Bengal Government have agree:!, subject to the a.pproval 
.<of the provincial Legislature, to contribute a sum of Rs. 20,000 pel' annum 
iiowards the maintenanc3 of the Library. 

RESOI.UTIONS OF THE ALL-INDIA POSTAL AND RAILWAY MAIL SERVICE UNION 
RELATINH TO THE POSTS OF TOWN INSPECTORS OF POST OFFICES. 

63. THE HONOURABLE MR. MAHMOOD SUHRA WARDY: Will 
tGovernment please state : 

(a) whether it is a faet that there are severa.l Postal Service Associa-
tions in India recognised by Government! 

(b) whether it is a fact that copies of resolutions passed at the meet-
ings held by the members of these Associations are sent to 
Government for taking necessary action ¥ 

,(e) whether they received copies of a. series of resolutions passed by 
the Members of the All-India (including Burma) Postal and 
Railway Mail Service Union in their meetings recently held 
at Cal~utta, Rangoon, Allahabad, and Lahore, relating to the 
Postal Town Inspectors ¥ 

-(d) whether they noticed any inconsistencies in the resolutions when 
read together .relating to Postal Town Inspectors 1 

~(e) whether they are aware that any such resolutions have been passed 
by the All-India Union relating to any other classes of postal 
employees, whose pay has been revised in the Government 
Order of 5th August, 1927 ! 

THE HONOURABLE MR. A. Co McWATTERS: (a) Yes. 

(b) This is usually done, either through the Director General, Posts and 
'Telegraphs, or direct. 

(e) Government understand that the Director General haa received copies 
-of some resolutions but not all of those mentioned by the Honourable 
Member, relating to appointments to the posts of Town Inspectors. 

(d) Government understand that different views are expressed in some 
..of the resolutions. ." 

(e) Government have no information. 

DATE OF THE LOWEST SELECTION GRADE EXAMINA'l'ION IN THE POST OFFICE. 

64. THE HONOURABLE MR. MAHMOOD SUHRAWARDY: (a) Is it & 
fact that Government decided that the ~ate of the lowest Beleaion Grade 
examin!'-tion in the Post Office would be J61ne, 1928 ! 0 

(b) Is it a fact that the date for the same examination was subsequently 
oehanged to December, 1928, and then again changed to 17th and 18th March. 
1929 ¥ 

(e) Is it a fact that the da.te for the same examina1lion has again been 
postponed tine die! 

(d) Will Government be pleased to refer to the reply to quMtion 
No. 781 (e) put by Mr. Siddheswar Prasad Sinha in the last Simla Session of 
the AHSembly and state whether there win, in future, be no test of efficiency by 
-examination for promotion to the lowest Selection Grade appointments in 
the Post Office and Railway Mail Service, i.e., iIi the bcaw of pay &s. 160-"m-
250 , • • • • . . 

f' 
f) • 
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THE HONOURABLE MR. A. C. McWATTERS: (a), (6) and (c). The reply· 
to all three parts of the Honourable Member's question is in the ailirmative, 
except that the decision referred to in part (a) was that of the Director 
General, not of the Govel'I)ment of India, and the dates mentioned in part 
(6) were the 18th and the 19th and not the 17th and 18th of March, &B-
stated by the Honourable Member . 

. (d) The test by examination will be held on a date which is being fixed 
by the Director General. 

EXPENDITURE ON THE EDUCATION OF THE CJuLDREN OF THE ANGLo-INDIAN. 
AND INDUN STAFF OF THE BENGAL AND NORTH-WESTERN RAILWAY. 

65. THE HONOURABLE MR. MAHENDRA PRASAD: (i) What was the· 
total sum spent during each of the three years ending March, 1926, 1927 and· 
1928, on the education of the children of the (a) Anglo-Indian and (6) 
Indian staff of the Bengal and North·Western Railway' 

(ii) Is it a fact that the Bengal and North-Western Railway subsidises 
the Anglo-Indian staff for the education of their children' (iii) If so, on 
what grounds is it sanctioned by the Railway Board , 

(iv) Are any schools run by the Bengal and North-Western Railway for 
their Indian staff 1 

THE HONOUBABI,E SJR GEOFFREY CORBETT: The information ava.il-
able is contained in the reFort on the eXFenditure of the Railways on the 
education of the children of employees, in 1925-26, copies of which are in the 
Library. I would refer the Honourable Member specifically to pages 61 and 
79 of that reFort. The information required in part (i) with regard to later 
years is being obtained and will be communicated to the Honourable Member • 

• 
REGISTERED LABOUR UNION OF THE WORKMEN OF THE BENGAL AND' 

NORTH-WESTERN RAILWAY. 

66. ThE HONOURABLE MR. MAHENDRA PRASAD: (IJ) Is it a fact" 
that practically all the State Railways have recognised their trade and labour 
unions , 

(6) Is there any registered labour union of the Bengal and North-Western 
Railway workmen' (c) If 80, has it been recognised' If not, why not t - • 

TllE HONOURABL~ SIB GEOF~'REY CORBETT: (a), (6) and (c).- There 
are Trade Unions on the Eastern Bengal Railway, the North Western Railway 
and the Great Indian Peninsula Railway with which those Administrations 
have dealings. But there are other Unions on those Railways with which 
the Agent does not have dealings, presumably because he is not satisfied 
that they are in a position to represent an appreciable proportion of the 
staff. As regards the Union of the Bengal and North-Western Railway 
Workmen, it is understood that the Railway Administration is making 
enquiries regardingthe registration of this association and its claims to 
~.E.resent the railway workmen, and if it is satisfied on these points it will 

. pim>a!;l~y be prepared to deal with it regarding such matters as concern the 
welfare of the railway workmen. • . , 

• 
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:ENQUIRY BY THE LATE MR. KAUL OF THE RAILWAY BOARD INTO LABOUR 
QUESTIONS ON THE BENGAL AND NORTH-WESTEBN RAILWAY. 

67; THE HONOURABLE MR. MAHENDRA PRASAD: (a) Is it a fact 
that Mr. Kaul of the Railway Board has been put on special duty to in-

. vestigate labour questions on Indian Railways ~ (b) Did. he make any suoh 
,enquiries on the Bengal and North-Western Railway ~ (c) If not, why not' 

THE HONOURABLE SIR GEOFFREY CORBETT: (a), (b) and (c). 
'The answer is in the negative. The late Mr. Kaul's special duty was con-
-eerned with the administrative procedure to be adopted in giving effect to 
the Washington Hours Convention and the Geneva Weekly Rest Day Con-
vention to staff on Railways. He did not visit the Bengal and North-

'Western Railway. 

PAY OF CERTAIN CLASSES OF EMPLOYEES O}i THE BENGAL AND 
NORTH-WESTERN RA.ILWA.Y. 

68. THE HONOURABLE MR. MAHENDRA PRASAD: ! What is the start 
:ing pay of the following staff of the Bengal and North-Western Railway: 

Indian. 
(I) Signallers on probation, (2) signallers on confirmation, (3) station mastel'B, 

H) assistant guards, (5) pointsmen, (6) guards, (7) drivers, (8) shuntel'B, (9) 
1chalasi8, (10) clerk, T. M. Office, (11) clerk, Loco. Office, (12) clerk, Agent's 
.Office, (13) clerk, Chief Auditor's Office, (14) clerk, Chief Engineer's Office; 

European. 
'(I) Station masters, (2) drivers, (3) guards, (4) shunters , 

THE HONOURABLE SIR GEOFFREY CORBETT: The Honourab 
. ':Member will find such information as to the pay of these cIas.es of servants 
.of the Railway Company as is in the possession of Government in the Estab-
lishment Rolls of the Bengal and North-Western Railway, 80 copy of which 
3s in the library. -

.Al'POINTMENT OF MR. HUDSON AS A TRAFFIC INSPECTOR ON THE BENGAL AND 
NORTH-WESTERN RAILWAY. '\ 

69. THE HONOURABLE MR. MAHENDRA PRASAD: (a) Do the Bengal 
'and North-Western Railway adhere to the policy laid down by the Railway 
~oard ~ regard to Traffic Inspectors! (b).H the reply to (a) is in ~ie affirms.-

,tive, will the Government be pleased to stlLte whether it is 80 fact that recently 
,the Traffic Manager, Bengal and North-Western Railway, has apnointed 
Mr. Hudson as a Traffic Inspector on Re. 250 a month ! ~ 

(c) What are Mr. Hudson's qualifications 80S a railway man 1 (d) What 
was he doing before he joined the Railway ¥, 

:-SUPEBSESSION BY MR. HUDSON oJ!' MR. HANAJ!'I, A TRAFFIC INSPECTOa ON 
THE BENGAL AND NORTH-WESTERN RAILWAY. 

70. 'l'B.E HONOURABLE MR. MAHENDRA PRASAD: Is it 80 fact that 
Mr. Hanafi, Traffic Inspector, who was superseded by Mr. Hudson, has aD 
ttra.ined in England , . 
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• THE HONOURABLE Sm GEOFFREY CORBETT: With your per-
mission, Sir, I propose to 'answer questions NOB. 69 and 70 together. 

Government have already brought to the notice of all Railway Adminis-
trations the Resolution regarding the appointment of Indians to the 
Traffic Inspector grade moved by the Honourable Rai Bahadur Lala. 
Ram Saran Das and adopted in the Council of State on the 28th of Feb-
ruary, 1923. They have no reason to believe that the Bengal and North-
Western Railway Administration do not fully consider the claims of 
qualified. Indians for promotion to the grade of Traffic Inspector whenever' 
vacancies occur, or that in selecting Mr. Hudson they have not selected 
the most suitable man for the post taking all the circumstances into. 
consideration. 

QUARTERS FOR STATION MASTERS ON THE BENGAL AND NORTH-WESTERN 
RA.n.WAY. 

71. THE HONOURABLE MB.. MAHENDRA PRASAD: Is it a fact that 
Itation masters of the Bengal and North-Western Railway are allowed two.. 
small rooms to live in 1 

THE HONOURABLE Sm GEOFFREY CORBETT: Government under--
stand that the quarters provided for the station masters on the Bengal and 
North-Western Railway consist of two main and two subsidiary r'Joms. 
The accommodation provided appeats to correspond very closely to that 
provided on other Railways, such as theGI'eat Indian Peninsula and the 
North-Western Railways, 

INmAN AND EUROPEAN RUNNING ROOMS AT CERTAIN STATIONS ON THE. 
BENGAL AND NORTH-WESTERN RAILWAY. 

72. THE HONOUB.A.BLE MR. MAHENDRA PRASAD: (a) Will Govern-
ment be pleased to lay on the table plans of the Indian and European run-
ning rooms at Gonda. Gorakhpore, Bhatni, Sonepc.re, Chupra and Muzaffar-
pore ~ (b) Wk..t is the annual amount spent on the equipment of the; 
European and Indian running rooms respectively ¥ 

THE HONOlJRABLE SIB GEOFFREY CORBETT: Government regret 
that lh<,y d[J not consider the plans of these running roems of sufficient 
importance to lay on the table of the House. They are asking the Railway 
Administration whether they have separate details of the annual cost of 
equipping European and Indian running rooms already compiled; and, if' 
so, will furnish the information to the Honourable Member; but they 
think it very unlikely that it will be available. 

TOTAL STRENGTH OF INDIAN AND> EUROPEAN OFFICERS ON ALL COMPA.... .. Y-
MANAGED RAILWAYS ON THE 1ST APRIL, 1924, AND THE 18'1' ApRIL. 
1928. 

73. TIlE HONOURABLE MR. MAHENDRA PRASAD: Will Government 
be pleased. to !;State ~ 

la) The total strength of Indian and European officers on all Compa.ny~ 
managed Railw~ys sepa.ratelyon the 1st April. 1924. and the 1st April. 1928. 

(b) The total number of vacancies likely to occur in the officers' grade OD>. 
all the Company-managed Railways up to the period 'when their contrlWt. 
~xpirel 
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THE HONOURABLE Sm GEOFFREY CORBETT: (a) The information 
is contained in the annual reports by the Railway Board on Indian Railways,. 
copies of which are in the Library. 

(b) Government regret they are unable to make a forecast. 
- . 

REVISION OF THE PAY OF INDIAN AND EUROPEAN O:FFICERS OF THE STATE 
AND COMPANY-MANAGED RAILWAYS. 

74. THE HONOURABLE MR. MAHENDRA PRASAD: (a) Is it a fact 
that in 1921 the Railway Board enquired into the prospects of Indian and 
European officers of the State Railways and a revised scale of pay was then 
sanctioned for such officers? (b)' If so, what increase in pay was allowed as a 
result thereof? 

(e) Did the Railway Board also approach the Company-managed 
Railways in 1921 for a similar increase in the salary of their officers' (d) If 
80, what was the result 1 _\. 

THE HO};OURAJILE Sm GEOFFREY CORBETT: (a) A revised scalo 
of pay for officers of State Railways was sanctioned in 1921. 

(b) A statement comparing the scales then sanctioned with previous 
Bcales has been placed in the Library. 

(e) The usual practice in such cases is to send copies of the orders revising 
seales of pay on State-managed Railways to Company-managed Railways for 
information, and this course was followed on this occasion. 

TJl.e scales of salaries on Company-managed Railways were also revised 
at about the same time. 

RECOMMENDATIONS OF THE LEE COMMISSION WI'l'H REGARD TO SERVICE 
CONDITIONS OF THE STATE RAILWAYS. 

75. THE HONOURABLE MR. MAHEl-.'"DRA PRASAD: (a) Will Govern-
ment be pleased to state whether any enquiry was made by the Lee Commis-
sion with regard to service conditiuns of the State Railway'? (b) If so, what 
recommendations were made and given effect to by Government~ (c) Was 
there any distinction made in the scale of pay for Indian and European 
officers? 

• 
THE HONOURABLE 8m GEOFFREY CORBETT: As regards the recom-

mendations of the Lee Commission, I would refer the Honourable M",mber 
to the Report of the Commission itself. The action taken by Government on 
these recommendations is contained in a statement which was placed on 
the table of the Legislative Assembly, on the 27th August, U!~{j, and will 
be found on pages 317-318 of LegQative Assembly Debates, Vol. VI, 
.~ 0 

NON-ADMISSION OI!' INDIAN APPRENTICES rnTO THE Loco. DEPARTMENT OF 
THE BENGAL AND NORTH-V{ESTERK RAILWAY. 

76. THE HONOURABLE MR. MAHENDRA PRASAD : Are Government 
aware that the Bengal and North-Western Railway has a standir.g rule-that it 
will not admit Indian appren.tices into its Loco. Department? 

THE HONOURABLE Sm GEOFFREY CORBETT: No. Enquiry is, 
hOlever, being made from the Agent, Bengal and North-Western R&il~. 
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APPOINTMEN'r OF liB. CARLE AS AN ASSISTANT Loco. SUPERINTENDENT ON 
THE BENGAL AND NORTH-WESTERN RAILWAY. 

77. THE HONOt:RABLE MR. l\iAHENDRA PRASAD: (a) Has the 
Railway Board sanctioned the appointment of Mr. Carle as an Assistant 
Loco. Superintendent on the Bengal and North-Western Railway 1 (b) 
Were suitable Indians or Anglo-Indians available to fill this vacancy 1 

(e) How many Anglo-Indians are at present employed as foremen in t.he 
Bengal and North-Western Railway workshops 1 (el) What is the length of 
their service and what pay an: they drawing 1 

(e) What are the qualifications of Mr. Carle 1 What was he doing in 
England before he joined thi.;! Railway 1 

TItE HONOURABLE SIR GEOFFREY C0RBETT: (a), (b) and (e). The 
Railway Administration have full powers to make appoint.ments of this 
nature, and Government are not aware whether suitable Indians or Anglo-
Indians were available. Nor have they any information regarding the 
qualifications of Mr. Carle. They have no doubt that t.he Railway Adminis-
tration selected the officer whom t.hey considered most suitable for the post. 

(e) and (d). Government have no information and they do not think 
that any useful purpose will be served by taUing for this information. 

GRANT OF OVERSEAS PAY TO INDIAN OFFICERS OY THE BENGAL AND 
NOR'rH-WESTER;N RAILWAY. 

78. THE HONOURABLE MR. MAHENDRA PRASAD: (a) With_reference 
to Mr. Parsons' statement in the Assembly about the grant of overseas allow-
a.nce to the Indian officers of the Bombay, Baroda and Central India Railway, 
will Government be pleased to state whether any overseas allowance is being 
given to Indian officers on the Bengal and North-Western Railway 1 (b) H 
the reply is in the negative, will Goyernment be pleased to state what action 
is proposed to be ctaken in the matter t 

THE HONOUBABLE Sm GEOFFREY CORBETT: Indian Officers who 
were in the service of the Bengal and North-Western Railway when the 
pays were split into basic pay and overseas pay continue to draw the 
.equivalent of the 6)V ... l'''cas pay. 

ApPOINTMEN'l' OF MR. JACKI'ION AS AN ASSISTANT STOREKEEPER ON THE 
BENGAL AND NORTH-WESTERN RAILWAY. 

79. TIlE HONOURABLE MIt. MAHENDRA PRASAD: (a) Are Govern-
ment aware' ~hat one Mrt Jackson hfiB been appointed as an Assistant Store 
keeper on the BeDgal and Nortb-Westt!rn Railway 1 (b) Is this post reserved 
for Indians 1 (co) H so, why has Mr. Jackson been appointed 1 

(d) Will Government be pleased to Eitate the conditions UDder which 
Mr. Jackson was a.ppointed as an audit officer on the Bengal and North-
Western Railway after retirement from the Oudh and Rohilkhand Railway' 
(e) Are there any reasons for his services being retained up to the age of 64 
years! (j) Will Government be pleased to state when MI'. Jackson i!. 
likely to retire 1 

THB HOSOURABLE SIR GEOFFREY CORBETT: (a) to (J). Govern-
menlrtiave no information about the matters referred t.o by the Honourable 

\I 
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-Member, as they relate to a Railway Administration which has full powers 
to deal with them. It would be unsuitable for Government to make enquiries 

-:as they could not take any further steps, but a copy of the Honourable 
Member's questions will be sent to the Agent for his information. 

ADl\IINISTRATION OF THE DARGAH SHARIF KHWAJA SAIDB AT AJMER. 

so. THE HONOURA:RLE MR. MAHMOOD SURRA W ARDY: Will 
'Government bEl pleased to state : 

(a) whether they know that the Dargah Sharif Khwaja Sahib at 
Ajmer is looked upon with awe and reverence by the Muslim 
community all over India; 

(b) what is the approximate number of devotees that vislt the shrine 
during the annual fair in the month of Rajab ; 

(c) whether the Dargah Sharif and its property is a public or a private 
wakf; 

(d) how this trust is managed at present and what is the number of the 
detailed properties under its administration; 

(~) whether there is a Managing C'--ommittee formed -.mder a Notifica-
tion of 1867 ; 

(/) the classes of persOIlS who form the personnel of the Committee 
since its inception till now! 

PRESENT CONSTITUTION OF 'l'HE COM~tl'rTEE OF MANAGEMENT OF THE DAMAR 
SHARIF KHWAJA SAHIB OF AJMER. 

81. THE HONOURABLE MR. MAHMOOD SURRA W ARDY: Will 
-C..overnment be pleased to state : 

(a) whether legal proceedings were taken in the Court of the District 
Judge, Ajmer (the Honourable Mr. C. C. Watson), at the time of 
filling a vacancy in the Dargah Committee, Aj\ner, caused by 
the death of one Syed Zahurul Hussain, in October, 1922 t 
If so, will they quote the remarks of the presiding officer in his 
judgment with regard to the present constitution of the Dargah 
Committee and the amendment of the Notification-of 1867 and 
Act XX of 1863' 

-(b) whether it is a fact that a deputation of the MuslilIld of Ajmer 
waited on the Commissioner, Ajmer-Merwa,ra, in 1925 in order 
to request the Government to give effect to the remarks made in 
the above-mentioned proceeclings; _ 

(e) whether any steps were taken -by Government in pursuance of the 
request of the deputation , 

.ANNUAL REPORT AND ACCOUNT OI!' THE INCOME AND EXPENDITURE OF THE 
CoMMITTEE OF MANAGEMEN'l' OF THE DARGAR SHARIF KHAWAJA 
!'lAmB OF AJMER. • 

82. THE HONOURABLE MR. MAHMOOD SUHRAWARDY: ·Will 
IGovernment be pleaeed to state : 

• 

(a) what s~p~ are being taken by the Dargah .Committee to keep the 
public infOrn;ted of the yearly accounts ?f lUcome and expelldit~ 
and to subInlt an annual re~ for the mform8otion of the pnblic ; 
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(b) whether they will kindly place on the table of this Council a copy 
of the last annual report and the account of income and expen-
diture of the last three years with the remarks of the auditors 1. 

PRESENT CONSTITUTION O1f THE CoMMITTEE OF MANAGEMENT OF THE DARGAH 
SHARIF KHAWAJA SAHIB OF AJMER. 

83. Tm: H01WURABLE MR. MAHMOOD SUHRAWARDY: Will 
Government be pleased to state whether the present Committee of the Dargah 
Khwaja Sahib has on it four members of the beneficiary class and one 
independent member 1 If so, will they state why the majority of members 
are taken from the beneficiary class 1 

MANAGEMENT OF THE DARGAH SHARI];' KHWAJA SAHIB OJ!' AJMER. 

84. THE HONOURABLE MR. MAHMOOD SUHRA W ARDY: Will: 
Government be pleased to state 

(a) whether with a view to the improved working of wakJ property 
t,he Charitable and Religious Trust Act of 1920 and Act XLII 
of 1923 were passed on the ground that Act XX of 1863 was 
found ill-suited to the preservation and management of 
wakf property; 

(b) whet-hpr the above-mentioned Acts apply to the Dargah C{)mmittee-
of the Khwaja Sahib, Ajmer, constituted under Act XX of 1863 1 

(I) if not, whether they intend or propose to enact a new local 
Act for the better management of the Dargah Khwaja Sahib, 
Ajmer 1 

THE HONOURABLE MR. H. G. HAIG: With your permission, Sir, I 
will answer que~tions Nos. 80, 81, 82, 83 and 84 together. The informa,tion 
is being collected and will be communicated to the Honourable Member. in 
due course. 

CONGRATULATIONS TO THE HONOURABLE COI .. ONEL NAWAB-
SIR UMAR HAYAT KHAN AND THE HONOURABLE SIR 
ANNAMALAI CHETTY ON THE HONOURS CONFERRED ON 
THEM. 

THE ~ONOURABLE TIrE PRD:lIDENT: Before we proceed to the 
further business of the ~day I have!. pleasing duty to perform on behalf of 
the Council, and I am sure the Council is unanimously with me in the 
matter. I have to tender the congratulations of the Council to two of our 
colleagues who have been honoured by the Government in the last few days. 
The Honourable C(llonel Nawab Sir Umar Hayat Khan has been a Member 
of the Council since the first day of its inception. His connection with the 
C'..entt"alLegislature, however, as we are all aware, goes far beyond that. 
He reckons himself, I believe with some justification, one of the oldest 
Members here of the Central Legislature. It will be a matter of great 
satisfaction to his friends, among whom I count myself by no means the-
n(;"'VeSt, tha.t Government has conferred upon him the title of Nawab as a.. 
horeditary distinction. (Appla.use .. > 



CONGRATULATIONS TO COLONEL NA\\AB SIR UMAR lJAYAT KHAN AND UI~ 
SIR ANN~MilAI CHETTY. 

The Honourable Sir Annamalai Chetty, who unfortunately is not with 
us to-day, has been given the title of Raja as a hereditary distincti<?n~ 
His well-known philanthropies in Madras have thoroughly earned fo~ hIm 
this great distinction, and I shaIr send to him on behalf of the Gouncd our 
warmest congratulations. 

THE HONOURABLE COLONEL NAWAB SIR UMAR HAYAT KHAN: 
Sir, I stand to thank you, Sir, for the _kind and glowing terms. in which you 
have spoken of me and the House which has taken all that WIth applause. 
I am glad that I was able to do some humble service to the Crown as well 
as to the country, and I am always ever ready again to lay down my life for 
the Crown whenever needed. (Hear, hear.) As Raja fir Annan"alai Chetty 
and I are in the ~ame boat, on his behalf too I tender thank>! to t1:e Council_ 
for their kindness. 

RESOLUTION RE REDUCTION OE' THE PRICE OF POSTCARDS. 

THE HONOURABLE SRIJUT RAMA PRASAD MOOKERJEE (West 
Bengal: Non-Muhammadan): Sir, I beg to moye the Resolution which 
stands in my name. 'The Resolution rUDS as follow8 : 

" This Council recon:mends to thc Gc.verncr Gl'neral in Council that he should 
take steps at an t'arly date to have the price of postcards reduced from half an ann~ 
to a quurter anna each." 

This pIOposal is not new to this Council and this has been character-
ised as a hardy annual during the debates on the Finance Bill in each suc-
cessive year for the last five years. 

The reasons which prompted me to bring this proposal before the House 
independently of the Finance Bill ought to be mentioned at the very outset.. 
When a question of this character is discussed in contJ:ection with the 
Finance Bill, Government find., itself in a difficult positioll sometimes 
bec!'.Upe it is not possible at that stl;\ge to forego the large income which 
accrues from this source, In bringirg it separately I want to give an op-
dortunity to Government to consider it independently of the Finance Bill, 
and I for one would be satisfied if Government would agree, -after hearing-
me and other Members of this Council, to consider our points of view in 
the course of the next few months and make some reduction on this account 
either in the neat future or even at tl:e time thf' next Fin ance Bill is 
presented. With these words, Sir, I shall go into the merits of the question. 

When tIle post offices were started in India they were st.rtcd, not as 
a business proposition, nut as a commercial contlern as they at present 
appear to be under the Government of India, but I maintain that it was, and 
should btill continue to be, a public utility concern. The post" offices have 
an educative value and it is through them that modern civilisation is carried 
into the villages. For these and other reasons the post office should be 
looked upon. not 8S a business concern but as a r ublic utility concern- & 
concern which should" not always be expected to pay its own way - and 
for the maintenance of which the general revenues should be ready t~ con-
tribute, if necessary, a portion of the charges of this Derartmellt. In this 
view I am fortified by the opinioDs which have been expressed by Govern-
ment Members since the early sixties, by Govemors General in the ImRJa,rial 
19l1lature during the last 25 or 30 years and by Finance Members in this. . 
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House and in the other place. For example, Lord Curzon characterised the 
Postal Department as being in existence for the benefit of the public and 
not for the pecuniary gain of Government. The Committ.ee appointed some 
time ago and known as the Ryan Commit,tee also gave its opinion that the 
commercia.l character of the Department must be suhordinated to considera-
tions of public advantage. I will not trouble the House with the opinions 
which have been given by other responsible Member:>, but would only remind 
the House that the present Member in charge of this Department on previous 
occasions expressed the view, in spite of the fact that he was supporting 
an increased rate for postcards and for letters, that he accepted the position 
that the post office could not be regarded as purely a commercial concern, and 
the other side of the question has always to be kept in view. It will be in the 
recollection of the House that the rates were increased in 1922. If we analyse 
the number of postcards that had been i 1 use before and after that year it 
would be a telling example of the effect which has been produced by the 
increase in postal rates. In 1921-22, the number of postcards sold was 64!ij 
millions. The next year the number c'ame down to 523i millions. If we 
take the·total number of articles which passed through the post office 
in thos3 two years we find a stilI larger difference, and that again is mainly 
due t,o the increase in the postal rates. In 1921-22, the total number of letters, 
postcards and other articles which passed through the post office wa.s 1,4211 
millions, roughly; against this we find in the next year 1,186i millions. 
The normal increase which we find previous to 1922 was between 30 and 40 
millions in postcards alone in every year except in one, when it was about 
18 millions. But immediately after the increase in the rates the normal 
increase has been reduced to 8 to 9 millions per year, and in 1926-27 there 
was an increase of only 2 millions over the figures of the previous year. So 
that not only the normal increase which we had been getting before the in-
troduction of the increased rates has been checked but, over and above, there 
was the large drop between the year previous to the' 'increase and the year 
immediately following the increase. It is no doubt true that some Hon-
ourable Memberfi have mentioned that the drop was not only due to the 
increase in the postal ra.tes but also to the slump in trade; but I would ask 
those Honourable Members whether there is now that slump in trade which 
existed seven years ag01 There is one important criterion by which that 
may be testeu. The number of value payble articles and letters which pass 
through the post office would be a good index of the volume of trade for which 
the post office is responsible. You will find, Sir, that in 1921-22 it was a 
little over 5 millions, but in the next year it wa.s a little less than 5 millions. 
After that it has gone on increasing until in 1926-27 it is near about 6 mil-
lions. So the statement that the dro; is due not so much to the increase in 
the postal r~tes as to the.slump in t,rade, I submit, is not supported by the 
figures that we have in the Government statistics. 
. The next question that arises is that when this increase was supported 
1n the other p1we as also here seven years ago, one of the principal grounds 
that was assigned QY the then Member in charge was that he wanted to 
serve the rural areas, and he wanted to increase the emoluments of the staff 
in tbe, Department. No doubt during the last few years there has been an 
increase in the number of post offices, but is tbat commensurate with the 
increase that haR been effected in the postal rates t As was stated by the 
Honourable Sir B. N. Sarma at that time, the additional revenue which 
wO'!ld be available to the Government of India by the increa..'1B would be 
:about Rs.70 lakhs from posto~ .and ab~ut ~. 80· to.90 Jakbs f~ 
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letters. So tbe increased income was taken to be about Rs. II crOI"eS. 
But what is the amount that has been actually spent on post officcs in 
rural areas ~ I would take the figures of the last two years. During the 
year 1925·26, no doubt, as it is mentioned in "India in 1927·28 ", 707 new 
post (.ffices were opt'ned; but Mr. Coatman js discreetly silent about the 
number of post offices that have been abolished during that year. By 
comparison of the figures I find that as many as 251 post o~ces were closed 
during this year. During the next year, 1926·27, 991 post offices were 
opened, but as against that 262 post offices were dosed. It was pointed 
<lut about 4 or 5 years ago that by starting village post offices even when 
thev are unremunerative Government incurs a loss of about Rs. 100 per 
ye;r per post office. Even taking it for granted, though that is not an 
actual fact, that all the post offices here mentioned were in rural areas 
and in each of these cases Government was incurring a loss, what is the 
total amount that is being lost by Government by stazting these rural 
post offices 1 So it appears that the principal reason by assigl!ing which 
this increase was got by Government has not been supported by the 
subsequent programrre and policy of Government. THe increase in the 
pay is responsible also for an increase in the expenditure as a whole. That 
increase is coveted by the increased income which the post office has got 
in the course of the last fiye years. Each year the income is increasing 
by a certain figure. I shall not trouble this House with detailed figures. 
But if it is controverted by any Honourable Member I shall place the 
figures before t.he House later on. The increased expenditure on account 
of the new scale of pay sanctioned is covered or almost coycred by 
the increased income in this Department during the last five years. 

Sir, I have already mentioned that commercialisation of the Postal 
Department has been accepted by this House or by the Legislature as a 
whole, but, dOOR that mean that the Central Legislature has accepted 
commercialisation of die policy of the Department 1 It is only a question 
of keeping accounts which had l'een decided by the Legislature. The 
Legislature did not certainly approve of commercialisatlbn of the policy 
by which the Postal Department'is run. I would give you, Sir, two or 
three instances which "ill show the way in which Government has at-
tempted to take away from the Postal Department lakhs and lakhs to thE.-
general revenues of the country, which should in the ordinary.circumstances 
have been left to the Postal Department. The most important head would 
be the interest that is being charged on the capital that has been used in 
building up the Postal and the Telegraph Department. Up to 1923 or 1924 
nothing was being charge$!. But when commercialisation was in the air, 
the help of Chartered Accountants was taken, and the system by which the 
interest was to he charged was arrived 1ft. We find. that as mftbh as 50 to 
60 lakhs is being charged on this head 'klone. The principle on which the 
figure is arrived at is certainly a novel one. During the last 50 or 60 years 
the Postal Department has not been run always at a loss,' but there have 
been years when there had been lakhs of profit which had been taken into 
the general revenues of the country, but Government lFould now value the 
total property which is under the Postal and Telegraph Department 
although .. ,... • 

. THE HONOURABLE THE PRESIDENT: Order, order. I must ask the 
Honouraole Member not to ~ticipate his Budget. speech for Wedne~ay • 
. ~uji to try and come back to posblards. 

~ . 
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THJ: HONOURABLE SRIJUT RA~fA PRASAD MOOKERJEE: I alB 
. ;going to show that by curtailing expenditure under certain heads it is 
'possible for Government to reduce the price of postcards: the loss whioh 
"Would be incurred by such reduction will be' met or more than met by 

·.·omission or curtailment Q.f expenditure under the heads I am mentioning. 

TlUI HONOURABLE THE PRESIDE....·"·n: The Honourable Member will 
have an opportunity of saying all that on Wednesday. He will have further 
opportunities of saying it when the Finance Bill oomes before this Council 
for consideration. I am not suggesting that the Honourable Member is out 

-of order in the remarks he is making. I am merely suggesting it to him 
that he is not well advised in speaking of the Postal and Telegraph Dep!l.rt-
ment budget as a whole on the discussion which he raises in regard to 
postcards. 

THE HONOURABLE SRIJUT RAMA PRASAD MOOKERJEE: I shall 
. try to be brief on this point as much as possible, but I cannot develop the 
• argument without mentioning at least Bome of the points and at least this 
important head-the interest that is charged on the capital. Although the 
whole of the capital had been advanced from the revenue and not 
from loans the very fact that thos3 largd amounts had been advanced 
from revenue without any stipulation of payment of any interest shows 
the principle under which the previous Governments had been acting, in 
spite of those facts interest is being charged from 1925 and the Postal and 
Telegraph Department is made to pay Rs. r,o to 60 lakhs per year on that 
head alone. Sir, the next point that I shall mention is that quite a large 
number of telegraph offices are situated at such points in the country where 
they do not benefit the locality by itself, but those are stationed from 
political points of view. Just as we have strategic lines, so we have strategic 
telegraph offices also. 'Yhat is the amount that ·the ordinary revenue of 
t.he country would contrIbute to the Post and Telegraph Department for 
the services renfIered by this Department to Government as a whole 1 
Either you haye comm3rcialised the Post and Telegraph Dapartment or, 
Sir, it has not been so done. H it has been commercialised, as it is 
. maintained by Government, th.en all the services that are being rendered by 
these Departments to the country at large or to the other Departments 
-of Government should be properly valued and the money value thereof 
should be credited to the account of the Post and Telegraph Department. 

There is one other head of expenditure, Sir, which was int.roduced some 
time ago. Previously, all the pension charges .were being made not out of 
the Post and Telegraph revenue, but out of the general revenues of the 
country. 'lnat certainly was wroI'lg in principle. Government, since the 
principle of oommercialisation was adbept~, put down a figure which was 
not the actual amount which was being pair} out of the general revenue for 
the pension charges of thi~ Department but it was 100 p~ cent. more. 
1 find that 50 lakhs were put down three yea.rs ago as the amount which 
would be payable .by the. Department as a whole to the general revenues, 
although as a matter of fact It was a.cknowledged by the Honourable Member 
in oharge that only 23 to 25 lakh~ ~as. being paid out of the ganeral revenues. 
I would have understood the pOSItIOn if a separate pen'3ion fund was being 
cl'eated with a view to safeguarding the ultimate liability of the Post and 
Telegraph Department, but that is not what is being done. The whole of 
thf:. additional amount is being transferred to the general revenues of the 
.country, although the general revepues a~ not paying the whole of ..the .' 
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amount at the present moment,-and there is no knowing whether the 
general revenues would or would not in the future be paying the pension 
charges of this department. Sir, if the postal rates are lowered, the loss 
-would be more than compensated if some of these items are properly cradited 
to the Post and Telegraph Department and are utilised for the purposes for 
which these sums are being realised. By one hand you realise 150 lakhs of 

- :rupeE'S from the Postal Department by increasing the rates, but by another 
hand you t.ake out of the same Department. 50 lakhs at one place, 25 lakhs at 
another place-there are other heads also, but by theso two heads alone you 
take away 75 lakhs of rupees from the Post.and Telegraph Department. As I 
told you, Sir, before, it was computed at the time when these rates were in-
creased that an additional income of 70 lakhs would be available by increas-

·jog the price of postcards. I would point to these two items-not to speak 
·-of many other items which I know of and which I might have brought to 
the 'notice of the Council-from which alone we get an amount compensating 

. the loss to be incurred by reducing the price of postcards. 

One other point, Sir. It has been mentioned more than o~ce in this 
-Council and in the other place that it is a commercial concern that you are 
-to deal with. But is it really a concern run on commercial lines ~ When 
you reduce the rates of foreign telegrams-a'! a matter of fact Government 
lost 15lakhs of rupees during the last year-that was not to the interest of 
the larger section of the public of Indilt but C!nly of a limited number 
of influential people in this country and was not a commercial proposi'ion. 
When Government carries the newspapers on payment of one pice from 
one corner of the country to another, the question of commercialisation is 
not raised because there also you have got powerful interests to cope with. 
When press telegrams are sent at lower rates no question will arise about 
commercialisation because there again it is a powerful interest which has 
to be coped with. When the rates are increased to one anna for letters, the 
minimum is made 2! t01808. That again h not to the interest of the ordinary 
public but C'f the commercial community in India. These and many other 
anomalies are in existence in the Post and Telegraph Depar~ent, which go 
to show that the Department is not being run on real commercial lines or in 
the interest of the general public of the country as a whole, but mainly with 
an eye to the interest of particular communities or of certain powerful 
interests in this part or that part of the country. • 

The time has come, Sir, when we should do something real to please 
the people. The nrdina.ry man does not understand most of the large politi-
cal issues that may be fought out in this House or elsewhere but that which 

. appeals to the ordinary lay public in India would be the reduction of postal 
rates or the reduction of the salt duty .or some such other th,i.pg. In no 

-country is the administration so costly is in India,. and in no country h8o8 
. civil and military expenditure risen to such a .high figure as to necessitate 
the iniposition of new taxes in the way in which it has been done in India. 
By raising the postal rates there has been caused in India discontent and 
unpopularity which I am sure is not appreciated by Government as it ought 
to be. Every time a man sit.s down to write a letter he is reminded of 
this fact that, although he had the right to send a postca.rd from one part of 
the country to another for 30 or 35 years on payment of one pice, he a now 
compelled to pay two pice for it. Increased taxation, like the raising of 
postal rates, creates such deep-rooted discontent that it undermines the very 
foundation of every established Government. You may increase the military 
.hu«\get, modernise military equipments, but Government can never aMrd . 
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to forget that the Government of a vast (lontinent like India. cannot continu&-
for an indefinite period on military preparation alone ignoring the goodwill 
of the governed. Once the sleeping Sampson is awalOOned, the whole edifice--
of the present Government will collapse like a pack of cards. 

There is one other point of view no doubt from which the action of Gov-
ernment in increasing postal rates 01' imposing a salt tax or such ot.her taxelJ-
may be looked upon I s being helpful in the propagation of discontent 
throughout the country. It is from that point of view that a Lord Curzon 
or a General Dyer iii looked upon as being helpful to awaken a spirit of 
nationalism throughout the length and breadth of India much more than 
even a Montagu might have been considered to be. 

THE HONOURABLE THE PRESIDENT: The Honourable Member has-
12 NOON. exhausted his time. . 

THE HONOURABLE SRIJUT RAMA PRASAD MOOKERJEE: I have 
almost finished and will not take more than two minutes. 

THE HONOURABLE THE PRESIDENT: The Honourable Member would 
have found his time ample if he had taken my advice. 

,Resolution moved: . 
.. This Council recommends to the Governor General in Council that he should take-

steps at an early date to have the price of postcards reduced from half an anna to. 
quarter anna each." 

THE HONOURABLE MR. A. C. McWATTERS (Industries and Labour 
Secretary) : Sir, I should much have preferred if the Honourable the Mover 
of this Resolution had waited for a few weeks when we shall probably have 
a discussion on much the same subject in connection with the Finance Bill. 
I am glad, however, that the Budget papers have been in the hands of 
Honourable Men.bers now for a few days, and therefore we can approach this; 
subject,as a practical problem, becam~e I cannot think there is very much 
use in debating pious hopes. We want not to debate this subjeot as a 
theoretical proposition or as an academic proposition, but in relation to the 
near future as we can see it in connection with t.he financial position of 
the count.ry, ILDd therefore, Sir, I would first call attention in very few words 
to the general financial position which has been disclosed to the House in the 
Budget papers. 

Very briefly, the position is that the hopes which we entertained 
two years ... ago when the provincial contributions were remitted that 
the gap would shortly be clo'kd have not yet been realised. The-
Honourable the Finance Me~ ber h:s been able to balance his Budget but 
only by recourse to the Revenue Reserve Fund. The Honourable Sir George 
Schuster, coming to this country with an unprejudiced eye and with 
a fresh outlook, has, if I may say so, faced the position and explain-
ed it not only oled.rly but courageously. I think it is clear to every 
one who has studied those papers that this gap has not been filled up 
and that this is not the time to contemplate giving away large amounts 
of Government revenue, for the proposit.ion which the Honourable the Mover 
has put forward does involve a very substantial 108s of revenue. He 
:'imself did not mention definite figures, but I may tell the HOUBec 
tHat the loss involved will certainly exceed a crore of rupees. If we 
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take the actual number of postcards in circulation, we can, by a purely 
mathf"matical calculation, see that a reduction from half an anna. to 8. 
quarter of an arina. will mean something like Rs. 90 lakhs. But that 
is by no means the end of the story. As has been explained in this 
House time and again, a reduction of the postcard to a quarter of an 
anna, while leaving the letter rate at one anna, is not an economical 
proposition. There will be a diversion from the more expe!l8ive letter 
rates to the cheaper postcard rates, and this is all the more true 
because, as has also been explained again and again, the postcard is 
very largdy used--not entirely of course, but very largely used-by 
business men, middle class men, and commercial men in the big indus-
trial centres. Speaking on this subject only last year, J gave the 
House some figures for typical parts of the country. I took Bihar and 
Oris,a, which is a typical rural province, and I showed that the 
population there was 38 million and the number of postcards used was 
33 million, whereas in Bombay the population is 27 million and the 
number of postcards used was 101 million. It is therefore clear that 
a reduction such as is contemplated without a general revision of our 
postal rates, as a whole, will certainly increase this loss beyond the 90 
lakhs which I mentioned. There is a further point. At a quarter of an anna 
we should be carrying every postcard at a loss. Every postcard requires to 
be handled, sorted and delivered, and the cost of the staff in dealing with 
it is very large indeed. It is only in the smaller post offices-the one-man 
post offices-where we can deal with an increase of traffic such as would 
undoubtedly arise from this proposal without increasing our staff. 
Therefore, the increase that would result, so far from reducing the 
deficit, would add to it, and therefore, I am mentioning a very modest 
figure indeed if I say that the loss on this proposal would considerably 
exceed a Cl'ore of rupees. I ask the House whether, considering the 
general financial position, this is the time to contemplate in the near 
future a reduction of revenue of that amount. 

But I also wish to look at it more particularly from -the point of 
view of the Budget of the Post and Telegraph Department. The Honour-
able the MoY"er of this Resolution devoted a great deal of his speech 
to a very able analysis, from his point of view, of our commercialised 
accounts, and I am with him in a great deal of "What he 
says. He quoted Lord Curzon and I accept absolutely what Lord Curzon 
has said. He said that the Department should be for the benefit of the 
public and not for pecuniary gain. I am entirely with him in that.. We do 
not propose to make use of the Department for pecuniary gain ; but we also 
do not propose that the Dapartment should be a burden on the general tax-
payer. We certainlyccntend-and I ho¢' rightly-t4at we have ~ view 
always primarily the interest of the publi~. At the same time, we do not 
propose that the Department should impose on general revenues a serious 
tax. Now, Sir, taking the Budget of the Department, I will call the atten-
tion of the House to pages 3 and 4 of the special detailed statements regard-
ing the Post and Telegraph Department. Taking the curren~ year, it is anti-
cipated that the Department, as a whole, would work at a loss of Rs. 28! 
lakhs. Taking the next year, we hope that the 1088 will be reduced to 
Rs. 7,S3,000, and if we exclude the loss on the working of Radios, which has 
now been separately distinguished in the accounts and which we expeot to be 
Re. 10 lakhs, the Department should be just able to cover its expenses. 
That is the Department 88 a whole. But what we have to consider to-day" 
is the J¥lBtal side of the Department. If YOIl take the postal side of the-

• 
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Department, yoU will find that in the Cl1rrent year there is a loss of Re. 
5,42,000, where&~ next yea.r we hope for a small gain of Rli. 3,91,000. Now, 
Sir, one of the objects of this system of commerciaJised accounts is to have 
a pro forma account of the three sides of the Department so as to see 
whether each side of the Department is paying its way or not, so that 
you may judge whether rates should be reduced or increased. With a 
possible surplus of about Re. 4 lakhs there is obvi~usly no margin on 
the postal side for making a big reduction of something like a crore or more 
than a crore of rupees. Now, Sir, these commercialised accounts were placed 
before the Public Accounts Committee and they were in general a.ccepted by 

-them without comment, and I contend that they do show, Sir, very clearly 
whether each side of the Department is or is not paying its way. The 
Honoura.ble Member mentioned interest charges, and he hoped that by 
excluding interest charges he would find a large proportion of this crore of 
rupees which he wishes to obtain. I would point out to him that the interest 
charges fall alO103t entirely on the account of the Telegraph side of the 
Department. U he will study these figures, he will see that the total interest 
charge debited to the Post Office side is Rs. 6 lakhs. He will only get a 
very small sum from these interest charges to meet his crore of rupees. He 
dealt with one or tWo other points in connection with commercialised 
accounts, for example, the rates at which we debit pensionary charges. These 
figures represent. the actuarial liability and not the exact charges payable at 
the moment, and I contend that this is the right method. 

Well, Sir, tha.t is broadly the position. The general revenues as a whole 
cannot afford at the moment anything like a reduction of a crore of rupees, 
when the Budget has been balanced only by recourse to the Revenue Reserve 
Fund, and thfl postal Budget oa.nnot afford it either. I cannot do better 
than quote from the Honourable the Finance Member who dealt quite clearly 
with this matter in paragraph .39 of his Budget speech. Dealing with next 
year's Budget,p0sition, he said: • 

" The position is thus more sat.isfaotory, but I regret that it still falls far short 
of anything which would make a reduotion in postal or telegraphio rates justifiable. " 

Therefore, Sir, when that is the position, and when we cannot see in 
front of U8 at the moment in the near future any possibility of making 
this reduction, I think it is really useless for the House to debate a 
Resolution of this character which could not be anything more than what 
I have called at the beginning a pious hope. 

I should like, Sir, to develop the subject at much greater length, but 
I feel tm.t I sha.ll almost certain!y be speaJring on the subject again in 
the course of the next few we"ka when the Finance Bill comes before 
this House. I should have liked to take the point very strongly that any 
premature reduction will not be in the int:erePts of the Depariment it-
self. I should like to have dealt at some length with our development of 
postal facilities to which the Honourable the Mover did refer. Now two 
years ago the Ifonourable Sir Bhupendra Nath Mitra gave some figures 
to,~his House. He showed that in the years 1925·26 and 1926-27, 1,400 
new post offices had been opened in rural areas as compared with 786 in 
the preceding nine yeMs. The Honourable the Mover asked how many 
h~ve ~n closed. He rather cha.llenged these figurea. Well, Sir, I can 

"give hun la.ter figures. I will give him the total net increase in the num-
ber of post offices between the 31st March 1926 and the end of December 
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last year, and that net increase is 3,332. That, I think, Sir. is a suffi • 
.cient answer to the Honou~able Member and shows that we have kept 
constantly in view the development of' roral facilities. Our ideal is to 
bring postal facilities 80 far 88 we can within the reach of everybody. 
It is a big programme and it will take years to carry out. But I con· 
tend that the mere reduction of the rate will do really less good to the 
persons who,m he desires to benefit than the bringing within their reach of 
postal facilities. Then again the Honourable Member dealt with the 
fignres of the circulation of the postcard and he rather challenged our view 
that the big drop after 1922 was not solely due to the reduction in the 
rate but was due largely also to the slump in trade. It was of course 
due to both. He then went on to quote figures for the succeeding years. 
He showed that the drop wa.s only being very slowly made up, He was 
very careful not to take his figures up to the year 1927-28. Perhaps they 
were not available to him. In 1927-28, I may inform the House that the 
increase in postcards was 24 millions, as compared with an average annual 
increase up to 1919 of 14 millions. So I think that we have turned 
the corner and that we are now steadily, and I hope rapidly, increas-
ing the circulation of the postcard even at its present rate. That, Sir, 
is all I have to 8ay on the present occasion. From the point of view 
{)f general finances, from the point of view of the budgetary position of 
the Department and from the point of view of the interests, not only 
of the Department itself but of the persons whom this Resolution is 
,ostensibly intended to serve, I think this House would be doing no 
good by accepting a Resolution which is in merely general terms and 
which Government do not at present see their way to carry out in the near 
future. Therefore, Sir, I should be glad if this discussion could be dropped 
at this stage, and those, if there are any, who differ from me as regards the 
present budgetary position might take up the challenge when the Finanoe 
Bill comes before the House. I am afraid I am una.ble to accept the 
'Resolution. 

THE HONOU'BABLJD COLONEL NAWAB Sm UMAR HAYAT tHAN (Punjab: 
Nominated Non-Official): Sir, I had no mind to speak but when I heard 
-one or two remarks which have fallen from the Mover I thought I shoul d 
say a word. As to the Resolution itself, (jf course it is put very ably, but 
when one is speaking and one gets warmed up sometimes one torgets what 
one is saying. A remark has been ~a.de about the uselessness of the A-:my 
and the crumbling of the Government like a pack of cards. I would re~ind 
my Honourable friend that if we had no Army he would have no Reforms, 
and he would not be making such speeches here in the Council. See what 
has happened in Afghanista.n, where the.Army w~ not properly fipined and 
organised. He perhaps thinks that Gove~ent's hoflse is built of a pack 
of cards and is going to fall. I would remind him that their house h! charged 
with electricity; it is da.ngerous to touch electricity and one is sometimes 
electrocuted. The martial classes are always going to stick to the. Govern-
ment and if anyone thinks of stretching out his hand to knock Jown what 
he thinks is a house of cards he will find his hand cut· off before he can 
reach the pack of cards. These speeches are circulated in the Press a.nd the 
public read them, and they might think that statements like these are "true 
if they are not contradicted by somebody else. For that reason I thought 
1 would just say a few words. 

THE HONOU'BABLJD MR. MAHMOOD SUHRAWARDY (West Bengaf: 
Mulfammadan ): Sir, I mall be failing in"Dly duty to my constituency if I 

• 
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do not rise to speak a few words· on the m"tter of the reducition of the price 
of the postcard. The question has been discussed in this House and else-
where so threadbare from all points of view that there seems to be no new 
arguments to carry conviction to the Government. 'The reduction of the-
price of postcards has become an annual question and the Government also-
give the sa.me stereotyped reply. Beyond this, Sir, they do not move an 
inch from their position. Well, Sir, time after time, year after year, repeated 
arguments have been urged on the floor of this House for the reduction of 
the price of postcards whenever there is a surplus. But I find that the net 
p.rofit is either swallowed up by the Telegraph and Wireless Departments or 
cl'tldited to the general revenues. This year, as I notice, there is a little-
deficit and the Government have come out with their fifth-rate excuses of 
the limited resources at their command. But, Sir. I wish to impress upon the-
G2vernment as sincerely as I can that their numerous beneficent activiti~s. 
wrll be better appreciated by a reduction of the price of the postcard. Sir, 
the excuse for the continuance of the present rate for postcards, however 
reasonable and cogent it may appear to us, is too technical for. the compre--
hension of the simple villagers and of the masses when they are denied their 
much-needed relief for ever. Sir, I think the price of postcards and letters 
was increased in 1922 as one of the measures sought to cope with the 
exigencies of the war, and the then Government were justified in doing so. 
But ever since, down to the .decade after the peace, frequent attempts have-
been made to persuade the Government to reduce the postal rates but 
with no tangible results. Sir, what does it matter to the people of 
the remote villages whether you spend lakhs for keeping abreast of the 
latest developments in wireless and aviation? What does it matter to-
them whether you can talk on the telephone from one hilltop to-
another hilltop, from Delhi to Simla, or from Bombay to Calcutta 
or from Poona to Madras ~ It is all the same to them so long as greater· 
facilities for their comfort in the matter of postal communications are not 
within their easyLreach. Sir, if you want to' catch the imagination of the 
people, from the prince to tIle peasant--if you really want to lay claim 
to be a better Swarajist than theSwarajists themselves-if you want to 
relieve the rich and the poor alike-if you want to please the master down to· 
the B6rvan1i--'~he bearer who brushes your shoes-then do that act of service 
and devise some means by which you can reduce the price of the postcard. 
I dare say, Sir, that the Government Members cannot fail to appreciate our 
rela.tion to the poor men and the vil1agers, whose comfort and convenience· 
we, as their accredited representatives, are bound to further. Sir, I come 
from a co~tituency which consists pprhaps of the poorest Mussulmans of the 
country ana I speak from my perso~l experience as to how difficult it is for 
them to afford to pay half an anna for 0. postcard that would fetch them 
anxious new~ from their distant relatives. Sir, I have seen how the people-
of my c0¥Utry take a morsel of food with a pinch of salt with suppressed 
tears. I bve seen all this. Sir, I stood here on the floor of this House, 
even as I do now,' and knocked at. the door of Government in vain. But, 
Sir, we shall continue the same process of knocking again and again nntil it 
finallf opens. Lastly, in all earnestness and smcerity I appeal to Govern-
ment, resourceful as it always is, to devise some means by which it can' 
reduce the price of the postcard. With these words, Sir, I accord my full 
sUP)lOl't. to the Resolution of my Honourable friend Babu Rama Prasad 
MOOkel'J66. . . .. 
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TIm HONOURABLE SRLJUT RAMA PRASAD MOOKERJEE: Sir, I 

have not got very many words to say in reply to what two of the Honourable 
Members have stated. It has been mentioned by the Honourable Mr. 
McWatters that the general financial condition of the country does l}ot 
warrant a reduction in the postal rates at the present moment. .As J made 
it clear in the beginning, I do not expect the Government to revert to the 
old rates immediately in the present Finance Bill. That is exactly the 
reason why I have tabled this Resolution independent.ly of the Finance Bill. 
I want Government to go into the question minutely during the next year, 
.so that steps may be taken in the near future to lower t·he rates. ButI 
find the Honourable Member harping on the same note that with the pre-
cSent financial condition as laid bare by the Budget estimates which are to 
be considered by the Legislative Assembly it is not possible to introduce the 
<change at once. I did not overlook that. That was exactly the reason 
why I wanted Government to go into the matter more fully at a later stage. 
He has also stated that the loss would be one ClOre or more than a crore. 
But, Sir, as I mentioned in the beginning, on the facts stated or on the figures 
-supplied by the Honourable Member in charge in 1922 the total additional 
'income which Government expected was Rs. 70 lakhs from postcards. Tbe 
Honourable Member in charge at that I'tage left out of consideration 20 per 
-cent. of the totall)umber of postcards that was .being used at that time as 
there was bound to be a fall in the number as soon as the rate. was increased. 
'So, instead of there being a loss of a crore, on the figures as given by the 
Honourable Member six years ago, the diminution would be about RH. 40 to 
501akhs at the utmost and not a crore. There is bound to be a large incrt'ase' 
.as soon as the rates are reduced. 

The next question with which he has agreed with me is about the fact 
-that Government should not get any pecuniary gain from the Post and Tele-
graph Department. But he has not touched on the points that I raised, the 
indirect way in which Government is making a gain from the Post and Tele-
-graph Depa.ttment. Government does not openly say that. so mucb is being 
taken out of the Postal Department as profits of that Department, but 
charges which are being levied from the Department as ~ing due to the 
general revenues, charges which in my opinion, and of many other Honourahle 
Members, are not justified; those are t.he indirect methods by which Govern-
ment is making a very large pecuniary gain from out of the Post and 
'Telegraph Department. • 

With regard to the next point mentioned l?y the Honourable Mr. 
McWatter;; about pension contribution, he says that that has been approved 
-of by the Public Accounts Committee. But probably he forgets that the 
pension contribution was first incorporated in the revised estimates of the 
year 1924-25 although no amount had ~n included in the budgo' estimates 
when they were passed by the I-egislative Assemblf, and this was Il. point 
pressed by various Members of the Assembly the next year. The opinion 
·of the Assembly was not taken on the question as to whether the addi-
tional Rs. 25 lakhs should be taken from out of the Postal Department 
in t.he way in which it is being done now. The !i0nourable Member 
has also mentioned that it was simplI an actuarial calculation by which 
the figure has been arrived at. Bu'"t he hM not an~wered the ,point 
that has been raised by me, namely, what is the objection to taking the 
.amount which is being actually paid from the general revenues to meet the 
-cbarges of the pension contribution. We are not thinking of the later 
~ommitments of the general revenues for meeting pension charges. Bufj, if 
-the contribution which is equal to the amount whic\ is being actually paid 

• • 
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out of the general revenueS to meet the pension charges is taken from 
the Post and Telegraph Department, I would have no objection thereto; but 
that is not being done. 

There is one other point, Sir which has been mentioned by my-
Honourable friend the Honourable Nawab Sir Umar Hayat Khan_ I never 
suggested that the military ought to be abolished from this country; but 
when we are spending crores on the military budget-and I am glad to find 
His Excellency the Commander-in-Chief in his seat now; he has been able-
to cut down the expenditure by Rs. It crores and which is expected to· 
increase to Rs. 21 crores in the course of the next year or two from the figure 
which we had last year or the year before last-is it too much to expect that a 
certain portion which is now being utilised for the modernisation of the-
military units in India would be devoted to the purpose of lowering the 
postal late 1 H in place of taking four years to modernise the military 
equipments in India, it is made five years, I do not think that there will 
be any serious difficulty in the way; by this method also we can reduce the-
postal rate, because that would be an additional amount available in the-
general revenue Budget of the country, and the difficulty of balancing the 
Budget will be obviated. There would be no difficulty if we take this step. 
I never suggested that the whole military is to be abolished or that aU 
the soldiers should be disbanded in India. I know my ;Honourable friend 
is a member of the martial races; I may not belong in his estimation to 
a martial race; but the necessity for the military is patent to every 
Member of the House from whichever part of the country he may come. 
He need not have, moreover, mentioned Afghanistan in this connection. 
That is exactly the place where, in spite of the whole race being a 
martial race, the country is now engulfed in a suicidal fight among the 
different sections. 

Sir, I would only make one last appeal to the Honourable Members of 
this House; the.;eduction of the postal rates would not affect any Member 
of this House as very few Honourable Members of this House would write-
any postcards, but that it would be a measure which would appeal to every 
member of the lay public in this country and specially the poorer section in 
this very poor country of ours; it would further be a step in the right direc-
tion if the gOodWill of the people is to be recognised by Government as an 
asset. The Honourable the Finance Member in introducing the Budget in 
the other plMe has referred to goodwill and I do not know of any other 
potent factor by which the goodwill of the country may be got by Govern-
ment than by lowering the postal rate which would affect the poorest of the-
poor in the.nountry and which ought. to be resorted to by Government even 
if it be at the risk of lo~ring the in'Jome. Government did not feel nervous 
when the rate for foreign telegrams was reduced. This is just another thing 
of the same nature but one that would affect a much larger section of the-
pilblic than the telegraph rates have affected. 

I commend my Resolution to the House. 

'PRE HONOURABLE MR. A. C. MoWATTERS: Sir, I do not propose to-
say more than two words in reply because I feel that it is the general sense 
of the House that a general discnssion of this subject is probably less 
fruitful than a more concentrated discussion which we shall have no doubt 
in'a. few days' time. But I must say that 1 cannot at all accept the-
Honourahle Member's figure of 50 ltakhs. I think if he wOuld look at the-
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estimate given by the Honourable Member in charge himself in anyone of 
the last two or three years, he will find it is nearer my figure than his. I am 
tempted to argue with him at length about the form of our commercial 
accounts, but I do not feel the House wishes me to do so. I think these 
accounts are close enQugh to give us a general idea whether the rates in each 
section of these accounts can or cannot be reduced and Government's 
declared policy has been, their main object in forming these accounts has 
been to see whether each section is so working that modification in rate£l 
would or would not be justified. I think therefore the House would be well 
advised not to accept this general Resolution but to concentrate on 
a more practical issue. 

THE HONOURABLE THE PRESIDENT: The question is : • 
.. That the following Resolution be adopted, namely: 

• This Council recommends tt) the Governor General in Council that he should 
take steps at an early date to have the price of postoardi! reduoed from 
half an !I.JlDa to a quarter anna eacil '." 

The mot-ion was negatived. 

RESOLUTION RE ASSESSMENT OF INCOME-TAX ON THE 
ANNUAL VALUE OF RESIDENTIAL PROPERTY. 

THE HONOURABLE RAI BAHADUR LALA RAM ~ARAN DAS (Punjab: 
Non-Muhammadan) : Sir, I rise to move the Resolution which stands in my 
name and which reads as follows : 

.. This Council recommends to the Governor General in Council that Bssessment of 
income· tax as regcrds income from leased pr(\perty be made on the actual income 
received and not OD the supposed annuolletting value; and that, in case such income 
is realised by rC'course to law, the actual legal expenses incurred be allowed as an extra 
deduction when assessing the tax." 

Sir, my Resolution of to-day is a modest attempt to pcin~out a few of 
the many illegalities and irregularities committed and arbitJ.'ary po,.,eA 
e%ercised by the Income-tax assessing authorities while making assessments. 
An Income-tax Officer is given arbitrary powers under the Act; he is author-
ized to make assessments under section 23(4) of the Act according to his 
sweet will and pleasure. He should proceed according to law on the evi-
dence before him of members of the public or his own officers, as is clear from 
the wording of section 37 ; but this is all ignored; even though his order be 
set aside or modified, no cmts are allowed to an assessee who undergoes the 
expense of preferring appeals. Had there beerl this lJrovision of law, there 
would have been some check on his arbitrlfry power alld he would IlIve been 
more considerate in tht" matter of assessm~t. 

One of the most. important of the arbitrary powers of which I conspicu-
ously make mention is that the present .Act makes no provision for a!"y 
reference under section 66 (2) to the High Court of any order that a CommIS-
sioner may pass under the proviso to section 33, howe1'6r arbitrary that 
order might be. In this connection I would also point out that under 
section 66(2) an assessee is required to defoi?oit a fee of Rs. 100; ~hether.·the 
f'..ommissioner makes or does not make a reference, that fee II! forfeIted. 
There seems no justification for forfeiting the reference fee if no re~erenoe. is. 
made. There a.re many more such arbitrary- powers andanomahes whloh 
require the special attention of Government and which require amendment. ~ 



194 . COUNCIL 0F STATE. [4TH MAR. 1929. 

[&a.i Ba.hadlir Lala Ram Sa.ra.n Das.] 
Income-tax, as its name implies, is a tax on income alone. No definition 

of the word" Income" is attempted under the Act. But its dic'ionar'y 
meaning is obviously clear. It is that which comes in; its lega.l concept 18 
that which comes in minns the expenses, !.~ the excess of income over 
.expenditure; the annual receipt.s of a private person or a corporation 
from rents, business profits, otc. This definition, in its simplest form, has, 
it seem'!, been adopted in the Indian Income-tax Act, as is clear from the 
wording of section 3 which is a cha.rging section . 

.. Where any Act of the Indian Legislature enacts that income·tax shall be 
charged for any year at any rate or rates aPl'licable to the total income of the 
aSSeBSl'e, t.ax at the r'\te or those rates shall be charged for that. year in accordance 
with. and subject to the provisions of, this Act in respect of all income, profits and 
ga~s of the previous year of evpry individual, Hindu undivided family, company, linn 
and other associatiQn of individuIIls." 

But I will presently show that landlords and owners of house property 
are treated differently from those who derive income from bu~iness, 
prof essional eamings or salaries. Income under these heads, that is, business 
and profe,sional earnings which are dealt with under this Act under 
sections 10 and 11, respectively, h assessed on actual receipts or con-
structive receipts in conformity with the definition of the word" Income": 
whereas income from property, the method of computation of which is laid 
down in section 9, is made on the "bonafide annual value". Thh unfortu-
nate expression is d'lfined by sub-clause (2) of sec·,ion 9 of the Act and has 
been ~xplained in paragraph 28 of the Income-tax Manual and will be the 
main point of my discussion to-day . 

.. Annual value shall be deemed to mean the Bum for which tI,e property might 
reasonably be expected to let from year to year. " 

Under the Act as it stands at present, the assessment of income from 
property is made not on the rent that caD. be received, but on the rent that 
~an be supposed to be received. For this calculation, the assessing autho-
rity is vested with arbitrary powers. He is the sole judge to hold that a 
particular buqgalow on an important road or a house in the congested 
parts of a. city is capable of fetching more rent than it actually 
does, whereas under sectioll 10, which de.als with business, he cannot S&y 
that an article has been sold by a trader for Re. 10 whereas it could 
be sold for Rs. 15, and that the latter price would only be considered for 
the purpoSes of assessment. I know of a case in Lahore where Hajee 
Peer Baksh, an owner of landed property, was assessed on the rental 
income of a shop in excess of that which he had shown and possessed. 
The assessing officer rejected the documentary proof, namely, the letter of 
tenancy and accounts showing the rent receipts, by contending that the rent 
charged »:as less as compared witb the rents prevailing in the locality. This 
decision was upheld ,,>n appeal." No assessee can choose to be a loser by 
renting out property in this manner except in very rare circumstances when 
it· otherwise pays him to do so, and even in such circumstan('es it is not 
desirable to assess him on the amount which he does not receive or for which 
there is no such stipulation. In a business, say of a book-seller, t.he traders' 
sale lJrices of book?! are fixed, but from a particular charitable institution he 
charges 5 per cent. less, which rate-is less than the ra.tes prevailing in the 
ma.rKet. Section 10 read with section 13 of the Income-tax Act gives no 
arbitrary powers to an Income-tax Officer to include in the sale proceeds 
retumed by that bookseller the amount to the extent of which concession 
~ shown by the trader to that institution. He must accept the profit a.nd 
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toss account of the trader, in which the sales in favour of that particular 
institution are shown to have' been made at concessional rates. It is not 
within his jurisdiction nor within his competence to do that in the case of 
-the assessment of a business ma.n which he can do in the case of an owner 
ill property. If an owner of landed property can afford to let his property 
'iio a tenant at a lower rent simply because the tenant happens to be a friend 
.or.a privileged penion, an Income-tax Officcr bas no reas~n to add the 
rational value according to his sweet will and pleaJlure because the tax is to 
be charged on what comes in and not on what is supposed to come in. 
'This differential treatment of two classes of assessees, namely, a trader and 
.an owner of house property, should be abolished. 

Side by side with this proposition, I would ask the Finance Secretary 
to consider another hardship of a greater magnitude which the present Act 
inflicts upon an assessee owning house property. The assessment in case 
of income from house property under section g, as I have explained in the 
beginning;-is made on the rent receivable during the year regardless of what 
has actually been received by an assessee. In this respect also an assessee 
owning house property is harshly treated. How anomalous, unreasonable, 
unjust and illogical it is to assess a man 011 all incomfl which he does not 
receive! To illustrate my meauing I would take a particular example, a 
widow whose only source of income is house property. She has let it at a 
monthly rellt of Rs. 250 per month. The allnualletting value is Rs. 3,000. 
As ill luck would have it, her tenants are stubborn; they do not pay her 
for a full year and then abscond. The income-tax authorities, after making 
-the fixed statutory allowance for repairs, charge tax on the supposed income 
regardless of the fact that she has not received a pie. How very hard it is I 
Why talk of a hypothetical case ~ I will give you a concre te example. Mrs. 
Buckley had taken certain premises on a long lease from Khan 8ahib Sheikh 
Mohammad Naqi on the Mall, Lahore. She did not pay t.he rent of the 
premises for some time; but in spite of this the taxing authOJities continued 
to charge on the rent duc from the tenant. The arrears went up as high as 
Re. 75,000; the landlord had to gi~ up the arrears, anft in the year of· 
writing off such a large amount, hc daimed this amount as a bad debt in 
the assessment for ]927-28. No such allowance was made, the appeal was 
dismissed and the decision was upheld by the Commissioner of Income-tax 
for the sole reason that tax on property is charged on the-annual letting 
value, and that no allowance for short recoveries or non-recoveries is 
provided for by the Act. I would ap),.'eal to Honourable Members of this 
House to consider if t.here could be a harder case of an entirely illegal 
taxation. Rupees 75,000 are charged to tax even t.hough not a pie has .been 
-received, and the pith of the whole affair is that no allowance is made when 
this is finally written off and the ctaimant to eit foregoes a!l his right to 
receive it. This hardship can be avoided and the assessment of income from 
property can be brought into harmony with the assessment from buSinP.SB, 
professional earuings and salaries only if actual realizations of rent are 
-charged to tax, that is, in taxing it against the annual value allowance is 
made for short recoveries or for non-recoveries. • 

Sir, It is well known that under the head business the Governmen~ 
of India. have issued instructions for the allowa.nce of bad dtlbta or 
'il'recoverable loans. I will invite your attention to paragraph 37 of the 
Income-tax Manual. I fail to understand why a similar instruction 
:Shonld not issu~ in order to bring the assessment of income from pro~y 
~ the same just and equitable grounds as the assessment of inoome from 

• 
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business. Why should an owner of property be differently and differentially 
treated 1 Thp. only possible objection that I apprehend will confront me is· 
that the assessment of property income will be made very difficult if actual 
income alone were to be declared chargeable or if allowances were to be made 
for short or non-recoveries, when an assessee fails to submit a return and t.o 
submit proof of income from property. I will venture to submit that this 
difficulty is only speculative. The present Act enables an Income-tax 
Officer to make an estimated income against a defaulter under section 23(4) 
of the Act. No one can question his authority even if an assessee were to be· 
an owner of house property. The only IE'gal defect existing at the pressnt 
time may be that section 13, which entitles an assessing authority to deter· 
mine as assessable income from business, professional earnings or other 
sources, does not make mention of section 9 which deals with property. To· 
aa.feguard against asse88ees owning property who do not fulfil their statutory 
obligation under the Act., section 13 should be so amended as to include 
Bt'Iction 9 also in order to vest power in an Income-tax Officer to make 
estimates of income from property also. 

I now take up t.he concluding portion of my Resolution which olaims-
allowance on account of litigation expenses incurred for realizing arrears of 
rent. The scheme of the Act is to charge aU income profits and gains of 
a person and ~o make allowances for such expenditure' as is necessary for 
earning profits. The intention is that the expenses so borne should not be of 
a capital nature nor those of a personal nature-vid~ sect.ion 10 (ix) of the Act. 
It is under this sub-clause that a business man is entitled to cl~im against 
income from busineBB such litigation expenses as he has incurred for recover-
ing his outstandings. Surely this is a third hardship for an assessee owning 
house property not to be allowed such expenses when he has actuaUy to meet 
them for realization. These expenses are not of a capital nature, nor of a 
personal nature. There seems evidently no earthly reason for not making 
an allowance for tltis, when all that I have said is accepted. 

I &88ure the Honourable House that there is a genuine feeling amongst the 
tax-payers that the present method of taxing income from house property is 
very defective and it works great hardship on them. The hardship is real 
and great.. I therefore commend my Resolution to the a.cceptance of this· 
Honourable House. 

THE HONOURABLE MR. V. RAMADAS PANTULU (MADRAS: NON-
MU1IAMMADAN): Sir, in view of the intimation you were kind enough to 
give me that._ as my amendment does not fall within the scope of the Resolu· 
tion, it woutd not be in OJ:der, I do not wish to move it. I hope a better 
fate will overtake my endeavour whIm I want to bring my proposition 
before the House on another occasion. 

THE HONOURABLE MIt. E. BURDON (Finance Secretary): Sir, I 
had myself desired to ask whether the Honourable Mr. Ramadas Pantulu's 
amendment was in order with referenll8 to condition (a) to the proviso to' 
paragri.ph 119 of the Manual of BusioeBB and Procedure. 

TUE HONOU1tA.BLE THE- PRESIDENT: The Honourable Mr. Ramadas 
Pa~tulu aa.id he is not moving his amendment. It is therefore unnecessary-
for me to give any rulin.g from the Ollair. 
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THE HONOURABLE MR. E. BURDON: I did not hear that, Sir. Then, 
Sir, dealing with the Resolution moved by ·my Honourable friend Mr. Ram 
Saran . Das, I gather that the Honourable the Mover only wishes to 
attack our existing system in its application to certain particular classes of 
cases. Nevertheless I think it 'will probably simp]ifyour discussion if, in 
the first instance, I state what the general position is in regard to the 
assessment of income-tax on the annual value - of residential property and 
explain why that general position has come to be established. The general 
problem of income-tax law and administration out of which my Honourable 
friend's grievance arises is, by what means are the authorities concerned to 
determine the amount of annual income which the possession of rEsidential 
propert.y represents 1 A means must be chosen which gives an equitable 
result, not only to the individual tax-payers, but also the general body 
of tax-payers, for obviously if one tax-payer pays less than his 
fair share of t.he burden of taxation, this must neces~ariIy increase 
the burden upon others. Now, Sir, in the general case under discussion 
there are obviously two possible methods of calculation open to 
Government. One method is to t.ake the rent actually received, and the 
other is to take an assumed annual value reckoned in a~cordance with 
scientific principles and with reference to ascertained data of a relevant 
character. Closely connected with this question of ascertaining the annual 
valuc of property, we have the question of the proper and equitable means 
of determining the expenses relating to upkeep and the administration of 
the property which should be allowed as a deduction before tax is calculated 
upon the residuary figure. Now, 8ir, on the most superficial view, one 
might be apt to decide summarily in regard to these two methods that the 
rent actually received and the expenses actually incurred would bring 
one np.arer the truth and that this method of calculation should be 
adopted in preference to a calculation based upon anything which involves 
assumption. Indeed it seems surprising that any other criterion should 
have been adopted. But the superficial and simple view will not stand the 
test of practice in a very large number of cases which have t8 be dealt with. 
In any event, in the nature of things the choice cannot be made on the 
assumption that the two systems are or can be mutually exclusive. You 
cannot take one and reject the other for application to the whole field. The 
assumed annual value has to be adopted in cases where a proprietor occupies 
his own house or allows it to be occupied by a relative or a friend rent free, 
for in such cases no rent passes and there is no figure of actual receipt to 
look to. Similarly, the test of actual rent cannot be adopted in another 
very large category of cases,-my J:fonourable friend knows'how large that 
is-the cases of individuals who keep no accounts. Now, Sir, I think this 
very brief explanation of our system will s'how that it.has some ju-;tification 
behind it, and also that it is absolutely ne~essary. It is of course a matter 
of common knowledge that local self-Government bodies have to adopt It 
similar system where they levy a house tax. It may be mentioned also that 
the general basis of taxation in the United Kingdom of house property is more 
or less the same as in India, and that the assessment in t.hat country is mad~ 
npon the annual letting value minus certain flat percentage allowances for 
repairs, etc., and not on the basis of actual net income. The alternativetpro-
posal made by the Honourable the Mover, if viewed as one of genera.l applica-
tion,·has been considered in the United Kingdom more than once. As early 
as 1907 the matter came up for discussion, and .the then Chancellor of the 
Exchequer refused to accept the proposal on the ground that it wa~ 
impracticable. The point was again raised by the Royal Commission on 
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Income-tax in 1920, and they too ruled out the proposal on the ground t~ 
it would involve a heavy increase in the cost of administration because of the 
extra labour of examining detailed accounts in support of deductions. I 
think too that it will be clear to the Council that, if proper methods of 
assessment are adopted, there is no insuperable'" difficulty in arriving at a 
fair and accurate determination of annual value by the " assumed" method. 
The building of a house is generally undertaken as a busineBS proposition. 
The man who invests his money in house property expects to derive there-
from a cJmmercial return in some shape or another, and in the great 
majority of cases he succeeds in doing so. Before he starts building, in 
making his preliminlJ.ry calcula.tions, he hal to decide not only how much he 
can afford by way of capital cost, but also what the annual outgoing will be 
in the mlJ.tter of repairs anti for maintenance expenses. He must get back at 
the least interest on his ca.pital, and it is fair to assume that in general he 
does so. The matter is regulated by standards which are more or leBS stable 
and ascertainable. Accordingly, both t.he income-tax authorities and the 
authorities assessing a house-tax in a municipality are able to arrive at 
results which are fairly accurate and on the whole equitable. As, however, 
as I said at the beginning, I gather that the Honourable the Mover does 
not intend to attack the system in general, I understand that what he has 
in mind is a particular class of case, namely, when "A" has let a house 
to "B" for a certain annual rent and "B" defaults in the payment 
()f that rent. That, I think, is the class of case which he has in mind, 
and in such a case the Honourable Memher asks for two things, namely, 
(a) that the rent which has not been received should not be chargeable 
to income-tax, and (b) that if "A" in order to recover the rent has to 
sue "B" his legal expenses in so doing may be allowed as a deductbn 
before the amount actually chargeable to income-tax is determined. In 
()ther words, the Honourable Member wants two new categories of deduc-
tions to be recognized for the purpose of ascertaining in the cases 
mentione:l tlv' income actually chargeable to income-tax. Neither 
deduction is permitted under the law as it stands at present, and if 
it were to be decided that the concessions demanded should be granted, 
it would at the end be desirable to have recourse to legislation, though, 
as an interim arrangement, something could probably be done by 
way of notification under the executive authority of Government. The 
()nly deductions that may be permitted at present from the gross 

annual value of house property are those specified in 
section 9 of the Income-tax Act, namely, one-sixth of 

the gross annual value on account of repairs, insurance premia., interest on 
mortgag~'!. or charges or ground rer.t, land revenue, collectioll charges, and, 
:at the discretion of th6 Income-ta~ Officer, allowance for vacancies. The 
first question, however, that we have to c::Jnsider is whether my Honourable 
friend has made out a sufficient, case for the grant of the concession, and I 
will admit at once that if one considers the most simple type of case that, 
for example, of a poor widow whose sole wealth consists in the rents she 
derives from housE:! property and whose tena.nts refuse to pay her rent, 
even a Financial Secretary's bowels are stirred with compassion at the 
thought that she might be charged income-tax on an income which she 
does not receive. But it is misleading to concentrate one's view on 
this simple type of case ; one has to consider also the risk of the conceBBion 
1;leing abused not merely by fradulent but also by merely negligent people. 
Our existing system is based upon. the not unreasonable assumption, that 

1 P.M. 



ASSESSJIBNT OF INCOME-TAX ON ANNlTAL VALUE OF RESIDENTIAL 199 
PBOP~TY. 

man is guided by economic instincts and is more or less efficient, that when 
he owns house property he expects to derive an economic rent fipm it, and 
that he will be honest and punctual in collecting it. Where these conditions 
are fulfilled, it is obvious that our existing system inflicts no hardship. Sooner 
or later the rent comes in. On the other hand, if we have a system which 
~xempts from income-tax or postpones its levy in cllEes where rent is not 
received at an or not received punctually, then I think it will be clear that we 
put a premium upon unpunctuality, a premium upon evasion, a premium upon 
collusion. There is one other point, Sir, which I think should weigh with the 
House. In every case in which such exemption is claimed, it will be neces-
sary for the income-tax authority to make careful enquiries; he will have 
to make enquiries not merely from the assessee, but also from the assessee's 
defaulting tenant. If he does not make these enquiries, he will very rightly 
expose himself to the charge of not doing his duty to the public; if he does-
make these enquiriu, he will once more call down upon hilmelf complaints-
of vexatiousness and harassment which are constantly being levelled at the 
Income-tax Department. It is probable also that, if such enquiries have to 
be made, we may have to increase our establishment and st.rengthen our-
machinery, thus leading to additional expenditure. Honourable Members will 
remember that a few minutes ago I pointed out this as one of the reasons 
why the British Government declined to adopt in the United Kingdom the 
system for which my Honourable friend pressess to-day. FinalIy, I m~st 
point out that in no Municipal Act that I have been able to study since I 
took up my Honourable friend's Resolution have I been able to find a 
provision exempting from the paymt·nt of house tax landlords who are unable 
to recover the rent from their tenants. I feel, therefore, Sir, very grave doubts 
myself as to the wisdom of adopting the first part of my Honourable friend's 
Resolution. As regards the latter, I can see that there is considerable 
justification for his proposal, and I am prepared now to say that, subject 
to the results of a detailed examination which I feel it necessary to have 
carried out by my Department, the legal expenses incurred in the re-
covery of rent might well be placed on the same footing as colIection 
charges. That is to ..say, I think we might agree to alM'w the deduc-
tion of the net legal expenses incurred in the recovery of rent subject 
to their not swelling the total deduction above the maximum of 6 per 
cent. prescribed in the rules under the Act. As regards the first of the 
suggestions of my Honourable friend, I am prepared to go ~o far: I 
will undertake to have the proposal circulated to the Commissioners of 
Income-tax for their opinion, and I will inform the Honourabie Member 
in due course of the result. If the Commissioners of Income-tax are !tble 
to satisfy themselves and to satisfy Government that clear cases of genuine 
hardship can be piOvided for without opening the door to ser~)Us diffi-
culties elsewhere, without increasing materially thee burden of work laid 
upon the Income-tax Department, and ·without giving the public further 
occasion for complaint of inquisitorial methods, then Government will be 
prepared to consider the possibility of giving effect to my Hono~rable 
friend's wish in the specific class of cases to which my present observa-
tions are cODfined. I hope that this will suffice for myfionourabl~ friend-
at the present moment. • To sum up then, Sir, it will be clear that Government cannot accept 
the Resolution, beca.use in the terms in which it is cast it seeks' to 
abolish altogether a. system which in a large measure at any rate is 
absolutely necessary to retain and wh~h as a whole even the Honour., 
aWe the Mover does not intend to destroy. I must, therefore. Sir, oppose 
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the Resolution, but, a.t the same time, I re-&ftirm the undertakings which 
I have a.lread'\" outlined, namely, (1) that the Finance Department will 
immediately go into the question of issuing instructions which will en-
sure that the net legal expenses incurred in the recovery of rent may 
be placed on the &&me footing as collection charges, and (2) that Com-
missioners of Income-tax, will be consulted as to the practicability of 
providing that income-tax shall not be charged in genuine cases in which, 
owing to the default of a tenant, the rent pa.ya.ble by him is not received 
by the landlord. 

THE HUNOURABLE RAt BAHADUB LALA RAM SARAN DAS: Sir, the 
reply given by the Honourable the Finance Secretary, I am sorry to say, is 
not at a.ll convincing. The Honourable Mr. Burdon says that as far as the 
second part of my Resolution is concerned Government will try to meet the 
legitimate grievances of the people, which I have represented. Perhaps my 
Honourable friend does not know, when he says that he will consider fa.vour-
ably the second part of my Resolution in case collection charges do not 
exceed the present limit of 6 per' cent., what the court fees, and lawyer's and 
process charges amount to in the Punjab at any rate. I might inform my 
Honourable friend that of late the Punjab Council has raised the court fees 
for·such recoveries by 50 per cent., and I might inform him that-at present it 
does no cost less t.han 15 to 20 per cent. to recover the rent; and to say 
that the Government will see its way t.o allow that charge in case it does 
not exceed 6 per cent. is, I think, equivalent to a refusal. 

THE HONOURABLE MR. E. BURDON: Are not, Sir, costs of the suit 
recoverable 1 

THE HONOURABLE RAt BAHADUB LALA. RAM SARAN DAB: Some-
times the costs are allowed and sometimes they are not allowed by courts. 
In case costs are allowed, then the Income-tax Officer can so assess or make 
the deduction S:Ccordingly. But in case they are not allowed, they ought to 
be allowed in full. My Honourable friend, Sir, has very often referred to the 
English law of income-tax. But he has been quit3 silent on the question of 
how the income is assessed in England. There three years' previous average 
income is taken into consideration and not that of a single year. In that 
average a lot of the grievances of the public are met. I ha.ve siven here a 
specific case of Khan Sahib Shaikh Mohammad Naqt who could not realis9 
Rs. 75,000 from the tenant and, failing to realise that sum by all means, he 
had to write it off. My friend does not E'ay how he 'Will cover a caae like that. 
Rupees 7~.OOO have been totally lost. The amount ha" been writte:l off and 
the (',ommissioner of In('ome-tax sals, because the houses are Jet oIf an annual 
value, no remission can be given. Does my Honourable friend consider that 
that is just, that that is equitable 1 Certainly not. It is not equitable, it is 
not just tha.t, when a person entirely fails, notwithstanding his effortB, 
to reali!lle the arrears'of his rent, the non-recovery of the rent should be fully 
ullowed. He says' that it win encourage carelessness, one thing a.nd 
another. That is not practicable, Sir. Take the case of a man, Sir, who 
lives' on an income from house propJrt,y or whose principal income is derived 
from .house property. He will not be a fool to try to let his income from 
rental not be realised. 

, THE HONOUllABLE MR. G. A. NATESAN: Why not eject the tenant who 
will not pay for more than one or two mont.hs ! 
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TIlE H6NOtJ&A.BLB R.u BAlUDUB L.u.A RAM SARAN DAB: I might 
inform. the Honourable Mr. Natesan that unfortunately in the present state of 
the law unHke Australia generally it takes years and years before courts come 
to any conclusion. In the Lahore High CoUrt, in case we put in an appeal, 
it does nut come up for first hearing for five years or more. Justice delayed 
is' justice lost, and I must say that in these days no speedy justice is given. 
It is easy to talk 6f ejection, but I know of a case where it took three years 
to eject a person, and even then there was a lot of trouble. Of course, I am 
not .a lawyer but, as I havu to deal with such questions in my own business, 
I find that a good many things look very well superficially but when we go 
deep into them we find that they are of no value. My friend the Honourable 
the Finance Secretary says, how then are theylo determine the letting value' 
I have already explained to him, Sir, tha.t only by amending a sub-clause 
of the present section 13 of the Act can that difficulty be ·overcome. My 
friend has not refuted the remedy which I suggested to him, and in reply 
to which I ·expected to be told how my suggestion was impracticable. I 
simply say, Sir, that the Income-tax Officers, where no returns are put in 
or where no satisfactory proof is given, even now a.re authorised to 8ssess 
arbitrarily. In section 13 the income from house property (section 9) is not 
included. I simply say that in case section 13 is made to include house 
property as well, there will be no difficulty in the assessment. I know there 
are many people who either do not put in returns or do not keep accounts. 
I say, assess them arbitrarily. The present law, if it is amended as I suggest, 
will be fully able to cope with the difficulty which my Honourable friend 
anticipates. 

It is very unjust, Sir, to compare India. with England in matters like 
t.his. England is 1\ very advanced and a developed country. The annual 
letting value is fixed by technical expert-s there. rfhe rents there have come 
to a certain level beyond which fluctuations take place, I understand, seldom. 
In India things are different and the mode of assessment and the way of 
appeals are quite different. Justice is delayed and lost. To compare England 
with India. in this respect is not, I think, justifiable. • 

My friend says that in cases where the annual letting \'"alue is not enforced, 
in cases where returns are filed and where returns are not found satisfactory 
to the income-tax authorities, it will lead to a heavy increase in the cost of 
administration. That sentence, Sir, I cannot very well unde~tand. In my 
own opinion, the extra expenditure in this direction will not at all be large. 
I do not think there Will be any material increase hecause even now the 
return is carefully gone into by the assessing authority, and when it is found 
that the return is correct, is duly audited and satisfactory, why should 
there be more cost in examining such ~t1ll"Q8 ~ These returns.are already 
examined. Every point is thoroughlf- gone into, 'and I do not think it will 
add to the administrative machinery or expense in the least. Evan if it 
does, I think justice ought to be done. To grudge a smalJ expenditure to 
evade justice is, I think, wrong. 

Then, Sir, as far as the argument of the Honouraltle the Finance Secre-
tary is concerned, that we take one and we reject the other, even now each 
(',ase is decided on its merits. Those people who do not file returns <1r who 
file incorrect statements are not equally treated as they do not deserve 
equal treatment. A person or It firm who files a statement which 
is found correct and satisfactory by the Income-tax Officer ought to receive 
dilferent treatment from one who does not keep any account-s or who does not 
put in a return which does prove correct.and satisfactory to the Income-tax 



202 [4m MA1t. 1929. 

[Rai Bahadur !..ala. Ram Saran Das.] 
OfIicer. So, Sir, I think that equity and justice delllBoDdthat those people-
who put in true and right accounts ought to be differentially treated from 
those who do not do so.· . 

I think, Sir, that our economic instinct, on which the Honourable Mr. 
Burdon laid stress, is already .being pursued by those who sink their capital 
in buildings and in house property. Everybody tries to get as good a return 
from his investment as he possibly' can, and in regard to cases where the-
houses are let to relations or to friends on a nominal rent, I have' dealt 
with such cases in my opening speech. There too, Sir, I say, even my 
Resolution, Sir, says, that it only refers to leased property. Whenever 
any property is given to a relation or is used by the owner himself, of course-
he does put in his return the proper value on which that property is let 
and can be let. 

Thus there is no trouble when all such points are explained sl\tisfactorily 
• to the Income-tax Officer. What will be the fate of the assessee in cases 

where all the possible proofs as regards the correctness of the return are 
given to the Income-tax Officer and accepted by him ¥ In such cases, Sir, 
I do think that equity and justice demand that assessment should be made-
on the actual income received at least in the case of those persons who 
put in proper returns and whose returns are accepted as correct Q:the 
income-tax authorities. . . 

With these words, Sir, I commend my Resolution to the favourable 
consideration of the House. 

THE HONOURABLE COWNEL NAWAB SIB UMAR HAYAT KHAN 
(Punjab: Nominated Non-Official) : Can we speak, Sir, after the Mover has 
replied ~ .• 

THE HONOURABLE THE PRESIDENT: The Honourable Member cannot 
speak after the Mover. 

THE HONOURABLE MR. E. BURDON: Sir, my Honourable friend has 
characterised my reply as unsatisfactory and almost immediately after that, 
he quoted a case, which I might refer to as the Mohammad Naqi case, 
implying that s~.lch a case would not be covered by the relief which I sug-
gested might be given subject to further enquiries being made. Well, Sir, 
I am afraid my Honourable friend must have misunderstood me, because, 
from the description which he has given me of the case, I would say that, 

. provided the Commissioners of Income-tax, whom it would be most impru-
dent not to consult before introducing a change of this kind, are satisfied that 
it would be ~ .. aeticable, without great <addition of work and without leading 
to new difficulties elsewhere, to disting\lish the good cases from the bad, to 
distinguish the cases in which real hardship is involved from those in 
which there may be some evasion or collusion, then such cases as my 
Honourable friend has mentioned would undoubtedly be covered. But I say 
again that it would r~ly be most imprudent for me to give a final under-
taking on the floor of the House now without consulting Commissioners of 

_. Income"tax; and the House will realise that in the. short interval which has 
elapsed since notice of my Honourable friend's Resolution was given, it has 
not been possible to consult the Commissioners . 

. TIn: HONOURABLE RAI BAHADUB LAu RAM SARAN DAB: What 
about the percentage ! 
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TmI BONOURABLB MR. E. BURDON: I will come to that. My 
IJonourable friend then suggested that we can get over the whole difficulty 
by amending the proviso to section 13 (1) of the Income-tax Act. Perhaps 
he will correct me if I am wrong. 

TmI HONOURABLE RAI BAHADUR LA.LA. RAM SARAN DAS: Yes. By 
amending section 13 and including section 9 in its scope as well. 

THE HONOURABLE MR. E. BURDON: I am afraid the solution is 
probably not quite so simple as that, for the reason that if we merely made 
an amendment of the kind which the Honourable Member has indicated, that 
would rule out assessment to income-tax of the annual value of houses in 
which from motives of family affection or perhaps less worthy motives the 
house was leased on a peppercorn rent, and I do not think it desirable 
that such cases should be allowed to ei'cape the net of the tax gatherer. 

As regards thc other point which my Honourable friend mentioned I 
namely, the question of legal expenses being allowed even if the total 
deduction exceeds the maximum of 6 per cent., I was very interested to 
hear the point which he has taken in regard to the recent enhancement of 
court fees in the Punjab. That is precisely the sort of point which it will 
be necessary for me to have further examined in my Department under the 
examination which I said must be made. As I said in interjection, I take 
it that costs are allowable and frequently are allowed, and in my own 
preliminary observations I was careful to use the words" net legal expenses" 
because I had in mind that costs might be recovered. And I presume that 
costs are recovered at diff~rent scales in different provinces in India. Ob-
viously the matter is one of somewhat intricate detail, and my friend's point 
really justifies the ooiervation which I made when I said that I would 
require the ma.tter to be further examined in my Department. These, Sir, 
I think are all the observations that I need make in reply to my Honourable 
friend's rejoinder, and in view of the promise which I had already given 
and of "the further explanatiun of that promise which 1 Bave now given, I 
hope my Honourable friend will feel satisfied. 

THE HONOURABL1f RAI BAlIADUB LAt.A RAM SARAN DAS: Sir, in view 
of the promise which the Honourable the Finance SecretAry has given, I 
should like my Resolution to remain pending for the time being. 

Tlm HONOURABLE THE PRESIDENT: I am afraid, as the debate is. 
closed, there are only two courses open. One is for the Council to give its 
decision in the matter by casting votes, and the other is for the Council to 
give the Honourable Member leave to "lfithdraw hie.Resolution. • • 

TillIr HONOURABLE RAI BAIUDUR L.u.A RAM SARAN DAS: I will then 
ask for leave to withdraw the Resolution in view of the assurance given. 

The Resolution was, by leave of the Council, withdrawn • . 
The CoUncil then adjQurned till Eleven of the Clock on Wednesday, the 

tthMaroh,1929. # ~ 




